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of the Joint Committee of the
Houses on the Bill further to
amend the Drugs and Cosmetics
Act, 1940 be extended upto the
2nd December, 1963."”

COMMITTEE ON PRIVATE MEM-
BERS BILLS AND RESOLUTIONS
TWENTYSEVENTH REPORT

Shri Krishnamoorthy Rao
(Shimoga): Sir, I beg to present the
Twenty-seventh Report of the Com-
mittee on Private Members’ Bills and
Resolutiors,

12.44 hrs,
MOTIONS RE: COMMITTEE ON
PUBLIC UNDERTAKINGS—contd.

Mr. Speaker: The House will now
take up further considerat'on of the
two motions on the Committee on
Public Undertakings moved by the
Minister of Industry, Dr. Lohia may
continue his speech
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Mr. Speaker: Shrimati Ramdulari
Sinha,
Shri Surendranath Dwivedy (Ken-

drapara): Sir, are you continuing this
for the whole day?

Mr. Speaker: No, I am not. I will

call the hon. Minister at 3 o'clock. I
am finishing with it,. Now will re-
duce the time limit on speeches. The
same things are being repeated and
certain irrelevant things are being
said. I will request hon. Mem-
bers that they should try te finish
their speeches within ten minutes so
that I will be able to call more hon.
Members

st Twger feemn (Te) -
WeqE WAIGA, § WA SAW AAT A
FILAAT "EE W T HET FLAT
e g fF, 2T ¥ @ 7, S qafew
FwT F g7 | qriwarie Y FAET #
faator &1 wtew o faar o

aF gar W g 5 3w o ¥
fator & avag ® fadl oY e &
QAT A& &1 whaT & | ¥F TR &
Ferfor a1 gerrT Froy faea AT R )
I qgi 9T T dF a7 FRRETT AE
T A ot 74 fF aenfar § @
T & frafor f SC AT @7 4| A
T AT &7 W & & |7
ATl & "gre a8 AAT ¥ w07 FEA
& A o qmmw =i #r g & afzai
# greq fFar mar 57§ gusr =% a9l
H T ®eAT & 1 QAv 7GR | A
=T "gan gae &1 fawe g smear

=TS §W FUET F FAHTT F W §
weq & weedl A g gfeam ¥ faa
aa f & 1 & s wgd fF g
AwiT wHTIETE A I AT S AT A
faqg &9 wWEERE F SfA FRIR
faarfedY =1 3¢ ¥ 7o § {5 7 w=@fas
Jrex & ufwar Wt S dEr
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13 hrs.

T FHA & AfgF F1 Faw w=
qafa® HeEfFm aF g #@ifag 7 7
IAF1 agr wfgwre I Tifgr &t fF
O qafaT QREIH FHE A1 FEHEE
FRTFIE | F 37 WL & 979 0F I
& 39 gora &1 awdT TR AT FAv
=gt & mrer ga 3w w7 whaer ar
g 751 o & 2w 1 wrafrs g
qafa® 92X ¥ 994 aET a9 a9
Heefars #1 a%aar o fad Fwar
2 | afz qafeas §72< 7 z7 awa g ay
AT W F71 A faEw awe
BT | FLIET TIET AT T 9T EH W
&I A1 0F 79T o @ F gfr &
HTHA @3[ FTAT ATET & a1 SaaT arad
=Y IRA ¥ 8, T & w=n fafaw
gt ¥ 2, ufefaddr & & 5 sad
a9 &9gHE @ fga & &1 g0 e & fF
gfast & sfag T =@ a7 afawr
gl | gafag & g #Er & fmbr &
NI FT GHGA T §C AA4T Al &
frdzw s Sgm fF &= afz asw
T #1 6T T ATE FT FHET F
femfor T geAra 3T &7 SgT AST FHAT ¢

Shrit Morarka (Jhunjhunu): Mr.
Speaker, Sir, I welcome this motion
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that the hon. Minister has been pleas-
ed to make before this House. This
motion has not come a day too soon.
As a matter of fact, you will be sur-
prised to know that this motion has
taken almost ten years before it has
been presented to this House.

There are two main reasons why
this Committee is proposed to be cons-
tituted. One is that the public sector
is growing and the Industrial Policy of
the Government has assigned a defi-
pite task, an increasing task, to the
public sector. As many hon. Members
pointed out here, already about Rs.
1200 crores have been invested in
the public sector and much more
money is going to be invested. But
more than that, it has been felt that
the parliamentary control, the parlia-
mentary accountability of these public
sector enterprises is not adequate. For
that purpose, I would like to quote that
what the Estimates Committee said in
1959-60. In the 73rd report of the Esti-
mates Committee (Second Lok Sabha),
this is what the Committee had to say:

“Considering the huge invest-
ment of public funds in the public
undertakings, the existing methods
available to Parliament of keeping
itself fully informed about these
undertakings are neither adequate
nor satisfactory. Under the exist-
ing arrangements, Parliament does
not get a comprechensive picture
of these undertakings.”

Now, this is the background of why
this separate Committee was recom-
mended. Besides, the late Shri Mava-
lankar, the then Speaker, in his letter,
to which the reference was made by
the hon. Minister, had said:

“It is also clear that the Estimat-
es Committee and the Public
Accounts Committee are already
dver-burdened with the work as-
signed to them and they have very
little time to go into the working
of these corporations.”

The reason for proposing a separate
Committee was that the Public Ac-
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counts Committee and the Estimates
Committee were already over-burden-
ed with other work and, therefore, a
separate Committee of this House was
to be constituted. It is not a sort of
compromise; it is not that they wanted
to do it for any other reason. But it is
for practical considerations that be-
cause the Estimates Committee and the
Public Accounts Committee did not
have enough time to go into the work-
ing of these public undertakings, they

wanted to constitute a separate com-
mittee. That is all right. Now, when a
separate Committee is being constitut-
ed and this Committee is expected to
take over the functions of the Public
Accounts Committee and the Estimates
Committee, 1 do not know why the
constitution of this Committee is sought
to be made d.ferent. st of a:., as
you know, the Public Accounts Com-
mittee znd the Estimates Committee
are constituted or elected every year
by the House and there has been no
difficulty at all in the election of Mem-
bers to those Committees Nothing by
way of complaint has came to your
noticc. Then, I do n' kncw why a
separate 'method is sugZivsted for this
Committee. The period ¢f three years
is be'ng suggested for .a~ Members of
this Committee. Why can't the elec-
tion take place every year? What is
the difficulty? The proportional re-
presentation system, if it has to suc-
ceed, has a condition precedent that
the elections of the entire Committee
must take place at one time. Unless
all the Members are clected at one
time, the different Parties are not
likely to get the proportional repre-
sentation. I do not see any reason
why the election of this Committee
cannot be put at par with the election
of the Estimates Committee and the
Public Aceounts Committee. Since this
Committee is going to be a perma-
nent Committee of this House, I hope
the hon. Minister would reconsider
this and put this Committee at par

with the Estimates Committee and
the Public Accounts Committee so far
as the election and other procedures
are concerned,
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Then there is the second point. What
would be the functions of this Commit-
tee? Parliament says that there is a
need for more control and better gcru-
tiny of these public undertakings. Is it
that Parliament should have more
rights or is it that Parliament should
have less rights? As it is, Parliament
has full rights through its Estimates
Committee and the Public Accounts
Committee to go into any aspect of the
public undertakings. Now those powers
will be taken away and instead a new
Committee is constituted to which
these powers are given. Why should
there be any diminution of those
powers, At least the powers which
are at present being enjoyed by the
Public Accounts Committee and the
Estimates Committee should vest in
this Committee.

It has been said that these commer-
cial and industrial undertakings must
enjo,r autonomy. True. They must
have autonomy, autonomy for func-
tioning. But autonomy and accounta-
bility are two different things. They
are not inconsistent with each other;
they do not come into conflict with one
another. A concern may be fully auto-
nomous, yet it may be fully account-
able to Parliament. Autonomy means
that there should be no interference in
day-to-day working, that there should
be no pin-pricking., That is all right.
But it does not mean that it should not
account for ils success or failure to
the House.

The hon. Minister said that any of
the companies are floated under the
Companies Act and since the Compan-
ies Act is a comprehensive Act—there
are so many sections—they are pro-
perly regulated. I do not want to go
into the details. But if you see the
Estimates Committee’s report, it says
that the annual reports of some of
these companies are placed on the table
of the House in as many as 35 months
after the year is closed, whereas the
Company Law requires that they
ghould be placed on the table of the
House within 9 months.

The Minister of Indusiry (Shri
Kanunge): That was before the
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amendment of the Company Law that
came in 1960,

Shri Morarka: The provision of the
Companies Act, 1856 requires. .....

Shri Morarka: 9 months. It requires
that the reports of these companies
ghould be placed on the table of the
House within 9 months and that only
in exceptional circumstances the ex-
tension may be given. As aganist that,
some of the companies are taking 35
months. May I enquire from the hon.
Minister what action has he taken or
his Company Law Department has
taken against those companies which
have taken 24 months or 25 months or
35 months? Had he written even one
letter to them saying that such delay
should not be caused?

Shri Kanungo: That situation has
been corrected now.

Shri Morarka: Then, take another
instance. If you incorporate a corpo-
ration, then the Bill is introduced by
the Minister and Parliament gets a
chance to examine the various provi-
sions of the corporation bill and then
decide whether those provisions are
adequate or inadequate. But when a
company is floated under the Company
Law, there is no such opportunity
available to us. Without any reference
to this Parliament a company can be
registered and floated. For the capital
of the company, only the Minister has
to come to Parliament. When does
he come? He comes either at the
time of the general demand of the Min-
istry, at the time of the annual budget,
or at the time of the supplementary
demand of the Ministry. There are
so many other big and small things
that are put altogether. May I ask:
Does this House really get a chance at
that time to examine whether the de-
mand of the hon. Minister or the Min-
istr; for that company is proper or
improper. The Supplementary De-
mands for Grants are discussed in two
or three hours; se many subjects are
there, so many Ministries are there,
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[Shri Morarka] )

and so many Members are there who
want to speak that it is very difficult
for anyone to apply his mind properly
to the details of those provisions and
to find out whether there is a justifica-
tion for floating that company, whe-
ther there is a justification for giving a
particular activity of Government to
an autonomous coroporation or mnot,
and so on. So, from all these points
of view, it is vital, in the interests of
the public sector itself, in the interests
of parliamentary democracy and in the
interests of the Ministers that there
should be a proper scrutiny and a pro-
per examination by this House and by
the committee of this House,

I was saying that there was no con-
flict between autonomy and account-
ability. These are not only my views,
This is what Professor Galbraith has
said. He has said:

“Though the society should be
wholly tolerent of errors that are
within the framework of success, it
should be wholly intolerant of fail-
ures to achieve the specified goals.
Indeed, the non-achievement of
goals not the individual mistake,
is the meaning of failure. Auto-
nomy does not mean less public
accountability. On the contrary, it
means more. But iii is accounta-
bility not for method, procedure or
individual action, but for results.”.

As ‘ong as you make the corporations
or the public authorities accountable
for the results, from the point of view
of whether the goals have been achiev-
ed ur not, I think it should not be
called interference in the day-to-day

management or interference in the
autonomy of those concerned.
When I look at this motion, I find

that it is unnecessarily lengthy. First
of all, there is no necessity for pres-
cribing the functions of this committee,
It could easily have been said that the
tunctions of the committee would be
the rame as those which are performed
by the Public Accounts Committee and
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the Estimates Committee at present
As it is, under clause 2(d) of the
motion, Government have vested the
power in you, Sir, as the Speaker to
allot the functions. Clause 2(d) reads
thus:

“such other functions vested in
tha Public Accounts Committee
and the Estimates Committee in
relation to the Public Undertakings
specified in the Schedule by or
under the Rules of Procedure and
Conduct of Business of this House
as are not covered by clauses (a),
(b) and (c) above and as may
be allotted to the Committee by the
Speaker from time to time.”.

Why should the Speaker allot these
functicns from time to time? 1 can
understand that in special circumstan-
ces and in special eases. But the fune-
tions which are already vested in the
Public Accounts Committee and the
Estimates Committee should automati-
cally vest in this new committee also.

Then, there is a proviso to this
clause, and I object to this proviso
more vehemently. It reads thus:

“Provided that the Commitice
snall not examine and investigate
any of the following matters,
namely:

(i) matters of major Govern-
ment policy as distinct from busi-
ness or commercial functions of
the Public Undertakings;....".

That is, the committee will not exam=
ine and will not have the right to say
whether there should be a public sec-
tor or not. That js a major Govern-
ment policy decision. I quite agree.
But then, what are the policies that
each individual concern is following?
What is the price policy? What is the
profit policy? What is the purchase
policy, labour policy and so on? The
committee must be able to examine all
these things. Otherwise, the work of
the committee would be incomplete.
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name and not in substance.

Then, the proviso reads:

*(ii) matters of day-to-day ad-
ministration;”. d

What are matters of day-to-day admin-
istration? The General Manager of
the Rourkela Steel Plant is now em-
powered to make purchases, without
reference to anybody, up to Rs. 60
lakhs, of any one item. That would be
a routine power for him, and that
would be a matter of day-to-day ad-
ministration. If this committee would
not have the right to examine these
purchases and to see whether that
power is properly and judiciously
exercised or not, then the functioning
of this committee would be seriously
hampered.

I now come to Parts I, II and III of
the Scheduje. I do not know why this
ls divided into three parts. This is a
committee on all public undertakings,
that is, public undertakings as exist
today, and public undertakings as they
wouid come into existence tomorrow.
All those public underlakings must
come within the framework of this
committee, By putting this Schedule,
Government have limited the scope of
this committee. Tomorrow, if more
corporations are incorporated or more
companies are registered, unless you
amend the Schedule, you cannot brirg
them within the purview of this com-
mittee. That is not a very satisfactcry
arrangement. I seriously and sincerely
appeal to the hon. Minister to make
the Schedule a simple one by saying
that the list will consist of all thuse
public undertakings the report of
which is placed on the Table of this
House.

A3 was pointed out yesterday by
gsome of the hon. Members, so far as
Part III of the Schedule is concernad,
in view of the latest amendment, it has
become redundant. I heard the hon.
Minister's speech carefully, and the
onls purpose of keeping this Part IIl
is that so far as the Defence compan-
ies are concerned, they should not be
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examined by this committee like all
other companies, but some sort of spe-
cia! procedure shaild he adopted or
some sort of restraint should be exer-
cised in their case, and for that pur-
pose it has been stated that the affairs
of these companies may be examined
in such manner as the Speaker may
direct. I quite agree with the intention.
of the hon. Minister, but the Schedule
as it stands now requires a definite
amcadment. Otherwise, concerns like
the Hindustan Aircraft Ltd., etc. would
be completely outside the purview of
this committee.
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In conclusion, I would just say one
word sbout those companies in which
Government have not got 51 per cent
share but 50 per cent or 49 per cent or
a lesser percentage of shares. Under
the scheme proposed, those companies
woudld not be touched at all. Accord-
ing to me, it does not make any differ-
ence whether Government have got 51
per cent shares or 50 per cent shares.
For example, take the Burmah 0il Co.
The investment of Government in the
Burmah 0il Co. is 50 per cent, But the
Burmah Qil Co. would be completely
outside the scope of this committee

Shri Warior: I believe my hon.
friend means the Oil India Ltd.

Shri Morarka: Similarly, take the
cas of the TELCO. The entire produc-
tion of the locomotives by TELCO is
pur.hased by Government. The share
eapital also is substantial, so far as
Government are concerned, Govern-
ment are the single largest sharehol-
der of that company, In regard to any
company where Government are the
largest single shareholder, I think that
there is justification for that company
to be brought within the purview of
this committee.

I hope that the hon, Minister would
kindly consider the few points that 1
have made, and the House will take
note of them and do whatever is neces-
sary.

Mr, Speaker:
Vyas.

Now, Shri Radhelal
I would request hon. Members:
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to be very brief now because most of

the points have been made already.
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Dr. L, M, Singhvi (Jodhpur): Mr.
Speaker, the only explanation for the
delay in constituting this Commitiee
on the part of the administration is
that they are accustomed to procrasti-
nation and slow thinking. It appears
quite evident that the Committee is
beirg constituted now in response {o
a gustained and clamorous demand in
the House. You would recall that week
after week, session after session, year
after year, many of us had to repeat
this demand for the constitution of a
Public Sector Undertakings Commit-
tee. I am glad that officially the Gov-
ernment have conceded the demand
and have also proceeded to actualise
the concession.

I am, however, sorry that I am not
in a position to welcome the Commit-
tee pg officially proposed, although 1
am strongly in favour of the prirciple
of constituting a separate Public Sec-
tor Undertakings Committee in order
to secure effective accountability of
public sector undertakings to Parlia-
ment. 1 would say that the Minister
and the Government have taken too
loag to conceive, and then this Motion
had to be brought out, it appears, by a
Caesarian section. The many surgical
thrusts which have been applied in
the process appear to have deplorably
distorted the appearance and the body
of Shri Kanungo’s Motion which is be-
fore the House. This brain child of the
present Minister, it appears, suffers
from congenital defects and disabilities
and in my humble submission, if these
defeci= and disabilities are not cured
belurc it is finally delivered, this insti-
tution is not likely to thrive, whatever
the cere the paediatricians and ‘he
progenitors may want to bestow later
on., 1 think something ought to be
done at this stage to rescue this Motion
from the many maladies with which it
is sought to be delivered.

Mr. Speaker: From the observations
he has made, the hon. Member appears
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to De a good doctor.
gest the remedy,

He should sug-

Dr. L, M. Singhvi: I am thankful te
you. Though I am not really a medi-
cal doctor, I have pretensions to be a
legislative physician....

. Mr, Speaker: He should help in the
right and correct delivery of the child.

Dr. L. M. Singhvi: As a matter of
fact, this Parliament is supposed to be
a good doctor because it has quite
oftcn to conceive and equally often to
deliver, the goods to this country.

Mr. Speaker: For the present, the
hon, Member has been called to
deliver!

Dr, L. M, Singhvi: The motion is so
wholly unsatisfactory that I had to
bring forth a full-fledged substitute
motion. There are unexplained de-
partures in the official motion. There
are indefensible innovations and omis-
sions in this motion,

I would like, in this context, to
refer to the two drafts which came
up before the Heuse on earlier occa-
sions. The draft of Shri K. C. Reddy,
the then Minister, though not wholly
uncxceptionable, was far superior, It
provided very clearly that the joint
committee would have powers to send
for persons, papers and documents,
though this power was sought to be
somewhat restricted. I do not see
any reason why this power should not
have been expressly incorporated in
the motion which Shri Kanungo has
now brought before us. The draft of
Shri Reddy also provided that the
members of the joint committee shall
hold office for a period of five years.

1332 hrs,

[Mr. DEPUTY-SPEAKER in the Chair]

The draft as originally moved by Shri
Kanungo in this House provided that
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[Dr. L. M. Singhvi]

the tenure of this committee would
be five years, but that election to this
committee would be each year and by
rotation. I am very glad that the
Minister has finally made a concession
to commonsense in agreeing to hawve
the tenure of this committee cotermi-
nous with Parliament and not to insist
on retirement by rotation and election
each year of one-fifth of the member-
ship, because, if that had been per-
mitted, I am quite sure that it would
have been quite contrary to the prin-
ciples of parliamentary democracy.
The basic tenet of parliamentary
democracy is that the opposition
should not be oppressed, that there
should be an effort to secure a proper
interchange of ideas and views. If by
the device of retirement by rotation
and election every year of one-lifth
of the membership, Government had
intended to secure ultimately Lhe eli-
mination of all Members of the
Opposition, it was certainly a sinister
design,

The present Motion also seems to
be a concession to obduracy and In-
transigence on the part of the other
House. I do not intend to cast any
aspersions or reflections, but it does
appear quite clearly that the Minis-
ter had agreed to this only bzcause
the other House refused to consider
in utter intransigence the earlier
drafts which had been placed before
this House. What other reason can
possibly be attributed tp this change
which has been brought about? It
had been a matter of prolonged dis-
cussion in this House, and 1 would
only cite before you some of the ob-
servations made in 1961 when a simi-
lar motion for the constitution of a
committee on public undertakings
was brought before the House. At
that time it was clearly stated by the
hon, Speaker:

“The second point is whether
the Rajya Sabha should be associ-
ated or not. He (the Law
Minister) says that already the
Rajya Sabha Members are agso-
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ciated in the Public Accounts
Committee. Now he wants them
to be associated in this Commit-
tee glso. The other objection
raised is that they have the right
to vote. He says they will be
associate Members, because the
Rajya Sabha also has a right to
discuss these matters. They will
be here, they will merely discuss
and give advice. They will not
vote so far as this matter is con-
cerned. Is it not so?”

I would pose the same question and
would like to have an affirmative
reply to this question from the Minis-
ter once again top reassure us 1a the
enjoyment of powers which have
been customarily ours.

Now I shall pass on to the various
limitations sought to be enacted im
this motion. The first limitation in-
herent in this motion is that it seeks
to constitute a committee only of 15
Members, out of whom only ten
Members would be elected from this
House. Business, economic and in-
dustrial matters are complex. There
is coming into existence in this cuun-
try a wvast framework of public
undertakings. At all strategic points
the public sector proceeds to inter-
vene and to occupy the pivotal posi-
tion. In such circumstances it is in-
cumbent upon Parliament and the
administration which proclaims its
commitment to democracy, that there
should be effective machinery for
securing adequate accountability from
these public undertakings. A com-
mittee consisting merely of 15 Mem-
bers would again suffer from the
same defect of insufficiency of time,
of insufficiency of expertise and of re-
lative want of resources and inclina-
tions to probe into many under-
takings, because it is impossible, in the
nature of things, for a small commit-
tee to really exercise its functions
over the vast framework of public
undertakings which have  been
brought into existence in this country.
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I have, therefore, suggested that
there should be as many as 2] Mem-
bers, and I would here cite the sub-
stitute motion brought forward at one
time by Shri Dasappa—it had not
been moved in the House, though it
had been circulated—wherein he also
suggested that there should be a com-
mittee of 21 Members. 1 need hardly
say that Shri Das:ppa has rendered
distinguished service as Chairman of
the Estimates Committee and has had
occasion to look into these matters
from close quarters, His advice as
contained in his substitute Motion is
surely valuable, anq I do hope that
Government would not bypass it in
such a casual manner. But, in jpite
of the demand which has been made
repeatedly, and by almost every single
Member who has spoken in the House,
that the committee should be enla:: -
ed, I see no signs, unfortunately, of
the Minister resiling from the position
which he has taken in the Motion that
he has moved.

The second limitation inherent in
the Motion is the Schedule. 1 do not
understand why cerlain public under-
takings have been excluded from the
purview of this Committee. 1 would
cite the example of the Employees
Btate Insurance Corporation, the
Khadi and Village Industries Com-
mission, the State Bank of India, the
Reserve Bank of India, the Bombay
Port Trust, the Calcutta Port Trust
and the Madras Port Trust, which I
have sought to incorporate in Part I
of the Schedule annexed to my sub-
stitute motion. T am also unable to
understand why Government is not
willing to bring under the purview
of this Committee the departmental
industrial and commercial under-
takings of the Government of India.
I suggest that Government should
further agree to bring under the
jurisdiction of this Committee zll
undertakings in which the Govern-
ment of India hold 25 per cent or
more of equity capital, in order to
secure effectively the accountability
of such undertakings.
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Clause (d) of the Motion makes
confusion worse confounded because
of the proviso which has been ap-
pended to it which says that this
Committee shall not examine and in-
vestigate matters of major govern-
mental policy, shall not invesiigate
matters of day-to-day administration,
shall not investigate matters for the
consideration of which machinery is
established by any special statute
under whicth a particular oublic
undertaking is established. I do not
see any reason or rhyme for this
blanket exclusion, unless the intention
is to procreate a child which will not
grow to its full stature, It appears
that the progenitor of this Motion,
Shri Kanungo, is not concerned about
the effectiveness and the health of
the institution which he seeks to bring
into existence, and which, under the
official resoiution, would be hamstrung
at every step. It would be fettered
by every conceivable limitation, and,
indeed, it would have been composed
on a pernicious, partisan and un-
parliamentary basis if we were to
accept the principle of election each
year and retirement by rotation. 1
am glad the Minister has accepted at
least one reasonable principle in the
amendment while constituting the
committee which does go a long way
in making this committee a properly
constituted body.

This committee will have to have a
very strong secretariat and it should
have a wholetime officer of the :tatus
of the Comptroller and Auditor-
Gceneral to assist it. This brings me
to the question of expert assistance
to this committee; it should be pro-
perly considered by the Parliament
and provided for in the instrument of
instructions of the committees I also
want to raise the question of desir-
ability of having efficiency audits
under this committee so that there
may be a real assessment of the func-
tioning of public sector undertaxings.
It is manifest that because of lack of
sufficient information and lack of
sufficient expertise any committee of’
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any legislature cannot be effective.
It is because of these two reasons
that we have proceeded to constitute
this committee although these fuiic-
tions were being performed by the
Estimates and the Public Accounts
Committees. So, we should create
sufficient expertise in this House so
that the goal of accountability may
be adequately reached. In this res-
pect ihere is thinking now-a-days that
there should be a sort of a third
chamber ultimately responsible to
this House which would consist of
industrial and economic planners and
those who have to do something with
industrial and economic management

g0 that sufficient expertise is avail-
able, It is axiomatic that if you
want to exercise full control. you

must have experts who know as much
about these matters as the managers
themselves whom you seek to control,
Government should also think about
a separate public service commission

for these undertakings in order that
complaints as those wvoiced by Mr.
Daji may not arise. Government

should consider these suggestions in
a spirit of rational re-assessment; the
Minister should not vyield to smug
acquiescence or muddled thinking or
absent-mindedness. Much of what
has gone on in respect of constituting
this~ committee is an example of
muddled thinking. The Minister
has never been sure, if he has had
any idea, it was only very Llentative,
and the House is still at a loss to
understand as to what the prrcise
status of this committee would be
and whether the Members of Rajya
Sabha associated with this Committee
would be able to exercise their func-
tions, and whether such exercise of
functions would be in accordance
with the Constitution, I hope that
the Minister will rationally reconsider
this motion in the light of what ‘nany
of us have said, particularly in res-
pect of the size of this committee and
the limitations which are sought to be
placed on its working,

Shri V. B. Gandhi (Bombay Cen-
‘tral South); Mr. Deputy-Speaker, the
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motion which the Minister of Industry
has moved is a welcome measure; it
has been long overdue, It was «elay-
ed because there was some contro-
versy over the respective spheres of
authority between the two Houses of
Parliament, Raja Sabha and Lok
Sabha. I will not go into it; I am
content to accept the very lucid ex-
planation of the Law Minister yester-
dav on the constitutional gquestion.
Incidentally, I may add, I am a firm
believer, personally, and an aimost
unrepentant supporter of the theory
that the two Houses should be treat-
ed on an equal footir.z.
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The central problem before this
House today is parliamentary ac-
countability. The principal issue is
that of parliamentary responsibility
and how that responsibility can be
discharged properly by Parliament on
matters relating to the working of
the public undertakings., There shall
be no difficulty in accepting the pro-
vision made in this Motion that the
new commitiee will not interest it-
self or consider matters of day-to-day
administration. Also it will not cca-
sider matters of major Government
policy. But it ig quite clear that it
will not be precluded from consider-
ing matters of commercial policy.
Considerable thinking has been done
on the subject of limits of public
undertaking in relation to matters
that parliamentary committees can
consider. The limits have been well
defined in this country as well ns in
other countries particularly in the
United Kingdom, a country which
has had very wvaluable experience in
this regard. I would like to make one
suggestion here. The comptroller and

Auditor-General  should be more
directly associated with this
mittee. After all this committee will
be taking over the functions of the
PAC and I hope it will be considered
with due regard to the importance of
the matter. We know that both the
Public Accounts Committee and the
Estimates Committee have been

com-
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burdened with rather more work than
they could reasonably be expected o
carry and it is only proper that they
should be relieved of some of this
burden. Parliament should see that
the tasks which they used to carry are
now distributed between the new com-
mittece and the old committees. This
new committee does not necessarily
have to be a faull finding body. It does
not have always to be a critic of
the management. It has more impor-
tant tasks to do. It has to keep Par-
liament informed and it also has an-
other important task to do, and that
is, it has to present a proper image of
public undertakings to the public, o
the tax-payers, who in some way, as
we will all agree, are interested in
the conduct of public enterprises.

Much has been said about the
attitude of the private sector towards
public undertakings or the public
sector, I think it is high time that
we recognised that there has been a
gradual change on the part of the
private sector and there has been an
effort towards reconciliation to the
existence and growth of the public
sector in this country.

In this connection, I may quote the
words of Shri Bharat Ram, the Chair-
man of the Federation of Indian
Chambers of Commerce and Industry,
‘at a seminar held in Delhi recently.
He said:

“Till lately there has been an
unnecessary and fruitless econ-
troversy over the position and
share of the two sectors, private
and public.”

He went on {o say that the responsi-
bility for the development of indus-
tries in this country should be shared
in terms of capacity and ability. We
should accept this change and it is an
important indication in this cacze.
After all everybody knows that there
is hardly any country which does not
bhave some kind of a public secctor,
barring none, not even the United
States of America which of course is

1428(Ai) LSD—E.
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probably considered as a country over-
whelmingly capitalistic. Ag early as
1932 President Roosevelt began his
New Dea] ideas; within g few years
after that, one of the most imporiant
public undertakings was accomplish-
ed in America: I am referring to the
Tennessee Valley Authority. It is a
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_ massive monument to the idealg ard

interests that the President took in
the public sector to meet the exigen-
cies of the time. Then of course we
know that the United Kingdom has
a very significant public -ector thanks
to the Labour Ministry which began
the foundation of this public scctor
in the United Kingdom, France, Ger-
many and other countries are no ex-
ceptions. The public undertakings in
this country have given a {airly good
record, a recorq of progress. They
have been very particular about pro-
viding depreciation reserves. They
have been paying interest to Govern-
ment on loans taken, and they have
been paying considerable amounts in
taxation. Actually, in the public
undertakings, the latest figureg that
we have show that there were accu-
mulated reserves of almost Rs. 186
rrores in 1959-60 ang in 1960-G1 the
reserves went up to Rs, 24 3 crores.
We also know that the Third Plan
expects to draw something Iike Rs. 450
crores from the surpluses of public en-
terprises. It is a very important
aspect of the good work or the value
of the public enterprises to the Com-
munity.

Much has been said about the pro-
fitability of these enterprises. I think
we should give some more time for
these enferprises to show results,

Mr. Deputy-Speaker: The hon
Member's time is up. There are still
a large number of Members wailing
to speak.

Shri V, B. Gandhi: I would not take
more than two minutes. We should
give some more time to these under-
takings to show results in the proper
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way, These undertakings have been
performing a very valuable task in
supplying what we call the internal
resources for the future growth of
industries in this country. We have
read about the Hindustan Machine
Tools and the offer that they recently
made that they would go on providing
& new plant every year which would
be capable of producing u thousand
machines annually. We have also
read about the Fertilizers and Chemi-
calg (Travancore) Lid, and we know
the story as to how new fertilizer
plants are being built up or created
in this country: one at Trombay, an-
other at Namrup and thz third at
Gorakhpur., So, this is a kind of
heartening tale. It is not az bhad as
is sometimes made out about , the
results of public undertakings, It is
not only heartening; I think it is
sometimes as good as a stirring tale
of progress.

Shri Warior (Trichur): Sir, I do
welcome the suggestions contained in
the statement about the formaion of
this Committee, but, at the same time,
it has even now come out with 3 more

confused thinking than deliberate
planning for a truncateq commiltece
like this. The question is very simple,

The public sector industries have be-
come a wide empire. These cannot
be covered by the ordinary routine
work of the Estimates Commitice or
the Public Accounts Comnitiee, The
Estimates Committee have got arrears
for the last so many years; there are
certain departments into which the
Estimates Committee have never gone
into after 1952, By the time tha Esti-
mates Committes cover 2ll this work,
it will find it difficult to go inlo these
public undertakings and probe into
all the different aspects of this
qusetion.

My hon, friend Shri Daji pointed
out that there are certain very bad
or unhealthy aspects already en-
trenched in the public undertakings.
At once, some people came to the
conclusion that that means the public
undertakings themselves must be
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scrapped. I think that is a remedy
which is much worse than the disease.
If that is so, then the private under-
takings must also be scrapped because
the private undertakings have much
more defects in their day-to-day
administration and in their policy, in
their production and, in fact, in every-
thing, That does not lead us anywhere.
There are certain inherent delecis in
them, or, so to say, there are prob-
lems of growth. I do not visualise
that they are leading these industries
to utter collapse.

Not only that. The most important
certificate for the public undertakings
has come from the private sector it-
self in their demand for a share in the.
equity capital of the public under-
takings and alsp in the management.
In the recent seminar, they wanted
that the management itself should be
given to them, so that public money
may be invested in the undertzkings
ang the profits may be appropriated
into the private sector, That itself
shows that public undertakings are
worth-while, but unless timely steps
are taken to rectify the many defects
that are inherent in such undertak-
ings, I think thev will accumulate
and it will be difficult afterwards to
clear off this Aegean Stable,

14 hrs.

If this committee is to handle matters
which till now have been handled by
the Estimates Commilttee and the
PAC, what iz the harm in giving to thig
committee the powers which have
been enjoyed by the Estimates
Committee and the PAC? If Parlia-
ment has confidence in an elected com-
mittee like the Estimates Committee
or the PAC, why cannot this Parlia-
ment have confidence in a third com-
mittee like this? I cannot understand
where the confusion lies, I do not
want to impute any motive, but may-
be such a probe into the details as-
pects of the public undertakings is not
welcome in the minds of those sitting
at the top of these undertakings. I do
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not say categorically that that is the
reason, but that is the only probable
reason. Otherwise, if today *he Esti-
mates Committee takes it into its head
to go into the detailed working of
these undertakings, who is there to
stop il? Then all the black spots in
the public undertakings will be com-
ing to light. I think Government
must rethink over this and come for-
ward boldly to place the public un-
dertakings in a way which will be
accessible to the committee of Parlia-
ment.

If the management or those who
are handling the affairs of the public
undertakings come to know that this
committee is a iruncated commitiee
and does not have the same powers
and status ag the Estimates Committee
or the PAC, I am sure many of them
will not pay any respect to this com-
mittee, Brecause so much powers have
been given to the Estimates Com-
mitlee and the PAC, they are res-
pected everywhere and no official
dares to stand against their demands.
But once they know that this is only
an ornamental committee, they will
say, “Don’t worry; they will come and
go. The Minister js there to look
after us” So, this committee will
not be able to do anything substantial.

This committee must be given the
same powers as the Estimates Com-
mittee and the PAC. The only oues-
tion there is that we are jealous that
our powers may be partly taken away
by the Upper House. I also have the
same anxiety to preserve our own
prerogatives, but I do not feel that
sharing these prerogatives with the
Upper House will do much harm to
this House. Anyhow, since we are gll
following the British parliamentary
traditions, I do not know how much
prejudice and jealousy can prevail in
this,

Dr. L, M. Singhvi; In England, they
have a committee which consists only
of Members of the House of Com-
mons. The House of Lords do not
participate in it

KARTIKA 29, 1885 (SAKA)
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Shri Warlor: We always look to the
House of Commons only. We have
not begun to think in terms of our
own House of the People.

Dr. L. M, Singhvi: What about the
provision in our Constitutjon?

Shri Warior: The Constitution can
be chaunged; it is not a big impedi-
ment to have a full-fledged committee
like the Estimates Committee or the

PAC. Even about the PAC, this
question has come earlier in this
House and as a via media, it was

suggested that they can be incorpo-
rated as Associate Members. That
was after some time, not in the
beginning, The report of the Comp-
troller and Auditor General is the
rail on which the PAC moves. There
is a confusion which must be cleared
by the Government. Yesterday the
hon. Law Minister said that part of
the work will be done by the new
committee and a part will be done
by the Estimates Comunittee. 1 do
not know where the clear line of
demarcation lies. Actually, it is over-
lapping. Why not then allow the
Estimates Committee itself to look
after it? Ag Mr. Morarka rightly
pointed out from his personal experi-
ence where is the line of demarcation?
The policy is determined by one
committee and the implementation of
that poliey is examined by another
committee. Why shoulq there be
duplication of work like that? Leave
alone this committee and allow the
Estimates Committee itself to look
after it. Thig talk has been going on,
since 1953 when Dr. Lanka Sundaram
in‘roduced a private motion. Even
now if the Government cannot make
up its mind and take a firm decision
in this matter, then better leave it
alone than create a mockery of a
committee like this,

We are not told whether this com-
mittee will be doing exactly ihe same
work as the PAC. because, as I said,
the PAC is travelling on the rail set
by the Audit Report. If that is 3o,
the assistance of such an eminent
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personality, independent of the exec-
utive, must be there to guide the
deliberations of this committee also.
Otherwise it would be futile, because
it will be difficult to pinpoint the
really important issues. Usually the
audit department complains that if
younger audifors are sent to an under-
taking, bulky things are thrown before
them and by the time they check up
those things and blue-pencil them, the
time is up and the really important
things are hidden and they are not
looked into, So, the most important
points ghould be pinneq down and
highljghted in the audit report. The
heaps of material should be thoroughly
scrutinised by the Auditor General and
after correspondence between the
undertaking and the Auditor General,
the pertinent things should be taken
out and presented to the committee.
Then only the committee can effective-
ly function. Seo, that assistance must
be given.

Coming to the List, what is the
difficulty in including all the public
undertakings? Why should there be a
distinction? Empires have been
created under certain ministries like the
Commerce and Industry Ministry.
they are big empires. Even the
Atomic Energy Commission has got
its own industries and reactors com-
ing into operation. So, I do not think
the PAC and the Estimates Commit-
tee can handle all these in time.
These things must be looked into
urgently, Hence, I think that the list
must be widened.

Anyhow, I welcome this new
daughter-in-law introduced into this
family by the bride’s father.
Naturally she will be very shy, but
as time passes, she will pick up more
and more courage and her shyness
will be shed. And then, this
daughter-in-law will be a full-fledged
woman in the family.

st fogrewr few  (TrER)
I ARG, qg W' TEATT WA *
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HTHA §, TR ST gAT g, 7 W g
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TG TR R |
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T & fau 79 #a8 #7 fAAfr &2 7@
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Fad I SAN FY @@ FHeAr A
T 42 wfawa & wfus G @
% 9T 99 SaAw &7 F@e@ AE o0
famat wo gima v 398 7 gL A
QT ST EY | WG AT BISA FTC T
T 99 fAsit Ieml A 9gd /T a9
oo AT a7 T AR T T 3 A
T F1aw R g & | I A1 T o
A9 £ A2 & (ot Serm ® " &6
g9 il & ®9 § Yo Wiama @r @
g1 ag Afafa ava & 60 | 97
TTFTT FPIAT AT & Faane T @ |
FIOH( 1 ® 98 57 aga faqi 9§ | 747
T FFAT A7 K & 39 d9g &
qftaas a1 afvaies s fawa ag
afafa ga¢ TR &1 ) @@ FT qF
fadt @ FTaa T |

w1 fadt sl & s
IAHT AF AT G F7 qH aST ygAAT g
& fom svafagl # awwr F71 Yo yiawma
a1 IHY  FTH TIAT 9T § A7 A aq)
Tq qfafa & afxfy & qrge @y w0
I ot F@E g afafy ) T
wifgu | STgT FEY WY T FTHA T
g 39 @ FwufAgt 9o 5w afafa &
sfadrt @@ a7 #1 Zar 9.fig
aifs #g afsfr 3@ os fs 9q g7 @1
Y aCH F IR g @ g ar AR |

Tga 7w g F 99
¥ 9 @Y & | SR fAmTed daw &
amw ey | dosY & |9 ¥ 99 fgElw
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IR & Afe gEd wifes erer . aed
& 1 9T % FATT AT FT AAqMC FIA
27 WIHTT | AT FT & TWT AAA
¥ o g, W FER Y I9F AqIW A
"R 8, FfE 3w wifas 7= qArH
IE AT AT E | I FIOAT 9 AT T
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gAm

W ot 5 afufa o i a7 @ §
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1 Saat g @37 & ave e fw
ag T 31 aXg ¥ HH § A/ A @Y
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ST § F F §T F IS &, T -
qfeat & faar mr € ) e il &
1 &1 a7 Frerw Sfawa vy g oa
foeH wo wfawa aw & 9°a7 78 Afqfa
g @ R yQ Sfrma oaw A
Feafagl #1 qg #fafy 2@ a4t 8, &few
{ qTHE T/ FEH AT IAHT AfAF 47
fear | g aFTd 97 FT AGTANT 4G
gwe

¥ &1 8 A \Av o F fau dare
g | # srgan § {5 faolr wafaat &7
Eekncfircodt SO L (I o E ik o
N9 G 3@ I & T I &S o
&Y #1% q9 9AH A F § Wi feqe
"2 & AT W ¢ 9 15 fafgm 9
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I 9T 99 H 929 g 41 | INH w9
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AT X AG F TATT F7 6 F fog
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R 39 T WY (RTINS
fator & aravw & 39 @aw ¥ UF T@9
I G | TT AT FT qHTaeT fw_r
a1, Ter FeE & AR fege
Aew 1 G H AT | 99 g
Femar a1 fF AT ¥ g7 5 waeg w1
FH AT FT EEET T | A N
WRIT § AT g AT 1 2127 # @i w1
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o H ¥ uF A "I W w
qEAT E | EW WA A WH AT
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faat f saqams 5 G719 9471 7R
ag afafr & 37 q7 7 WA ) g9
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Y A 29 I Ag1 1 AT
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areAr g & zor o7 faaw 727
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g a2 gz 2 % 38 549 1 wafo gx
FH @ | AT AME 9 WA § 9T
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& TAT9 UF a4 HEFA £ ) Aq Lo
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AW wgEw ;& e @ g
g

ot Fergrer fag : et =9 Y g8
& ot o g 3T

g0 fr3 ¥y 394 g AT f®
dafiFfRAmiag I af ¢ 1%
ag g7 afeas gE T & faf a9q
arer ®adra wfafy & 7 w a5
sfaa @ & fa it §3 F117 84 ag
qA4Td 9% ATF AT T AT AT |
yIFTdq qfard A7 @& qa@r afafq
& fqam & faar gar & fr 797 @
wdT @RE qE1 EA | o 59 ataa Al
a1 Frg HEHD HAT AT ST & AT HAT
qR4 & AR gL AR ATAT 6
A af o1 19 dadm TafT § gee
&1 g 7 W farars 7207 #1407 fasar
#1377 4T fomm aad o adt 3w
T &1 3@ a7 W "7 e S i
am fw &% wIr TART7 wwem T30 gen
AT gHF KL AT AT A AT
sagm A1 & g oafafa ar §em wg
TIAT HIT dE TAG FE G

TR T A S Fqr vet @ A
afequr 2, w41 741 &

YT WEEH : WA F2E AT
a1 gar &1 FT R |

ot fagrem fag © &1, A a9
ZST RN ¢ | # TEEr FET F9A AT
g 7@ fax A wfaw 7 T 77 9w
€M FAT § WTg § T §2 a7 TG
T wwar & a9 FA §0 Jedr I
STaT T E |
Shri Gajraj Singh Rao (Gurgaon):
Mr, Deputy-Speaker, Sir ......
*g A e o our A ey
@ afwd | w1 R aee
St o7 @
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FATEAT e dfFT ag  ®ao
ar AT FITE AV az
Wt ww Gfioee #w@r & &
qfariied dffew o7 FEwt &7
Wt AT § A FAA A FE TFS &
IO+ FUET § | IAFT %9 A faaAw
AT | T TR S F 0w S fF
g ¥ 2 faor s an orer v 2 faar
W A1 q7 FNT 99 FUS FT T @
TEH T FHGIT T FAFLIE AT |
wT T @A F AT ET {EEH W
tefafaezfes #219 @ | ag aamw
feae afeers oaeza waET 1 exfeAv
¥ fad w, arafua ®od 9G4 7 9961
7Y g g &, afEa 9T @A A
#rw grm fd ag 3= &% grm fR
g2 fuaE 1 ag #19 7 9947 §, 9*|
AT A S FA FTOF aAE
FEAT § g & 1 SEEr fE gEw
¥ g Aw gnit 1§ w FE fE e
TEHT T UF {UC FHET TAT @ &
o gu% fu oz R ¥ F E A W
9x fagma Teiar & arg @f=aq fs
WX T FE RS qfewd UHISEH
FHE AT Tediien Fael s fF o
7Y q@amn f§ swgee @ A€
T I FANE F WY O §,
W WY GFH OF AR | FAE
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W A wmand & 78 § 5 afew
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FRIT T2EGT LT @Y, I9 F qHA
¥ i oft & gt W § exfeamea @
T EI99 & AvAA dw o gem, ¥ sw A
fawrF F3a1 § | 7T gfeqw UFSIH
FULT & a2 7 fowraw & fr @9 0
&t fam, & #97 grew ¥ AT ag A
ot £ 3 & s 7@ fear 7 fawrm
¢ @ x f5 fewddey w81 ok O@%,
WEN FT T, FAF T TG F@ AR
agr AT 9% sAre Ay faar AT Wi
AT ATS AT AF Iq F1 AFATAT T
WA TG AT | & W FAT qTRAT
i e afes srEfm & sy &9
g U ar A " ofaEr &9 g
St | 39 faw g w2 7 oefafe-
fea #giw FHET g1 A WL 98 FRifaT
F1 ¥t I qAt § AT G

forer fraa & ag weara @mar AT @,
#wﬁwwgﬁﬁmm‘ﬁm
W AR FEIqET #T afearied
ffeefaw w gwer =81 g1 =ifew

& ST FT Agd wEELE |

8hri Kbadilkar (Khed): Mr.
Deputy-Speaker, the strategy of eco-
nomic development that our Govern-
ment has adopted in expanding the
public sector will certainly be in
keeping with the proposal that they
have brought before this House to
constitute a committee of this Parlia-
ment to see that the public sector is
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properly functioning. Because, the
public sector is a vital sector of our
economy, and in the final analysis the
key to the success of our planning as
wel]l as the achievement of our objec-
tive of social reconstruction of our
society lies in the success of the public
sector.
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While discussing and supporting the
motion before the House to set up a
committee for this purpose, 1 fully
realise—because I have been a Mem-
ber of the Estimates Committee—
what my bon. friend Shri Morarka
said when he quoted certain conclu-
sions of the Estimates Committee,
suggesting that that such a commit-
tee should keep a watch over our
public undertakings was one of the
recommendations made by the Esti-
mates Committee when I was a
member. I am at present a Member
of -the Public Accounts Committee as
well. There is a demand here that
the number of Members proposed for
this Committee should be increased.
My personal experience is that out of
thirty Members on the Estimates
Committee—and I am not disclosing
some secret here—hardly half the
number of Members take any interest.
And so far as the Public Accounts
Committee is concerned the story is
not different.  Particularly in Lhis
respect I would like to have a wvery
compact body so as to cast the onus
on them, Therefore, while welcom-
ing this move, I do not want an
expansion of the Committee.

On some of the other aspects of the
matter, I will not devote much time,
but I will say why such a committee
has become necessary after the experi-
ence of a few years. I have no time,
otherwise I would have quoted from
Prof. Hanson's recent publjcation
where the debate in the House of
Commons relating to this committee
hag been extensively quoted to show
what is the impact that some of ils
reports had produced on Parliament,

In this country, when you take the
corporate sector there is equity capital
And if I am an equity-share holder
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my only concern is to look at the
declared dividend, and the managing
director and the djrectors are more or
less holding the monopoly of manage-
ment and administration. But when
we have got an expanding public
sector with public moneys invested in
it, we must change that attitude. We
cannot continue to adopt an attitude
of dividend-mindedness, simply look-
ing to what the return is. Therefore,
this House must take interest from
the point of view of management and
other aspects of economic development
as well. What are the tasks necessary
in order to make public sector a suc-
cess and whether they are fulfilled or
not—that must be looked into by this
Committee, because this is in healthy
competition with the private sector.
“When we claim that the public sector
should reach a commanding height, it
must have certain taskgs before it. and
this committee's business should be to
see that these tasks are fulfilled,

As my time is short, I will just read
out in brief what I consider to be the
tasks before our public undertakings.
They are:

Firstly, to prove more efficient in
administration and in operational
efficiency than the private sector;

Secondly, the surplus arising out of
produce should be used for the good
of the nation as @ whole and not for
the benefit of a single individual or a
group of individuals;

Thirdly, there ghould be easy re-
payment of foreign loans from the
profits of the undertakings as a
guarantee of our independent econo-
mijc development;

Fourthly, to increase the rate of
capital formation in the country to
accelerate the rate of economic growth;
and

Fifthly, to cultivate g spirit of co-
operative feeling among the employees
.ang establish the concept of industrial
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democracy ag a part of our economie
policy,

These, as I have tried to summa-
rise, are the five tasks before our
public sector undertakings. And it
should be the primary task of this
body, constituted jointly by both
Houses of Parliament, to see how far
these tasks are fulfilled. Unless such
scope is given to this Committee I do
not think any useful purpose will be
served. There is the Estimates Com-
mittee, there is a post-mortem Com-
mittee knowpn as the Public Accounts
Committee. But thejr functions are
very limited. So I would urge thah
if these tasks are to be fulfilled and
the health of the public sector and its
growth is to be ensured, then the
scope of this should be a little widen-
ed.

Coming to the other aspects of the
matter I feel that unfortunately in
this country there is lack of fixation
of responsibility. An eminent econo-
mist like Prof Galbraith, while analys-
ing our economy, has said some pe~-
tinent things. I will quote in brief
what he has said, because the time is
short. He hag said:

“I think it extremely important
that the modern plan set firm tar-
gets for this invisible achicve-
ment.  As valuable as firm toar-
gets for steel output are firm tar-
gets for man-hour productivity,
costs and returns. Goals so sct
become binding on all concerned.
All are challenged to meet them.
All have a sense of failure if
there is a shortfall in performance.
And there is, in addition,”—

And this is more important—

“the highly practical fact that
failure ecan be identified with
those responsible, If there are no
standards then no one fails the
examination,”

And in this context, there .are ne
standards for the Government at pre-
sent, ang therefore there is no posske
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bility of failure on any front! And in
conclusion, in a mild rebuke he has
said:

“Promotion and honour accrue
to all alike,”—

Because there are no standards.—

“Life was not meant to be that
easy and certainly not in a deve-
loping nation.”

This is a very modest appraisal of
the state of affairs prevailing in the
public sector and in our administra-
tion. Therefore, I would like to urge
on this occasjon that the administra-
tive set-up is a vital factor in the
development of our public sector.
Here, unfortunately when we talk of
growth, there is gquantitative growth.
We are expanding from the point of
view of quantity, but from the point
of view of quality there is no good
performance,

When we come to the structure of
the management we find that the
places are filled by superannuated
persons. In this country, because age
has been placed at a premium jin
public life, therefore on every occasion
the more advancedg in years a man is,
if he is found to be unfit in govern-
ment service he is found fit for a
stee] factory, There was a time when
our public-sector steel factories were
the monopoly of ex-Railway Board
people. 1 do not know what is the
state of affairs now. This should be
gone into.

We are saying that we have got to
develop independently of the private
sector in healthy competition and
show the results. What is the state of
affairs? A certain document from
which I may quote was prepared by
a Government Department though it
was not published.

Shri Morarka: What
ment?

is the docu-

Shri
Shri Morarka: What is the docu-

ment?

Khadilkar: T am quoting it,
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Shri Khadilkar: I am quoting every-
thing; please just have a ‘little pati-
ence,

As I said, the public sector should
be independent of the private sector.
Many members of the Board of Direc-
tors are against the concept of the
public sector as at present constituted.
The Company Law Administration in
this country in a recent study has
pointed out inter-locking of director-
ships in public sector and private
sector companies. I am quoting the
results,

Dr. M, S. Apey (Nagpur): Whom

are you quoting?

Shri Khadilkar; I am quoting from
the Company Law Adminjstration’s
study, it is a Government document.
It says:—

“The Survey has pointed but
that of the 86 non-official direc-
tors, 44 belong to private sector
who are also controlling diree-
torships of 334 private sector
companies. A large number of
these directors control big busi-
ness in this country. Some of
them control more than 20 com-
panies. These trends are harmful
from the point of view of con-
centration of economic power.”

This is the conclusion reached by the
Company Law Administration,

From this point of view I will quote
one more case, that of the Ashoka
Hotel, The present Managing Direc-
tor—I know it for certain—is today
drawing a very fat salary in one of
the biggest industrial concerns in
Delhi. This is the position. Therefore
the management aspect also must be
critically examined to see whether

the policy of the Government is
translated in practice by the public
sector management, This is most

important and is a vital factor for its
success,

Another factor that should govern
the public sector is its profitability and
return. We have assumed zertain
figures. They are not likely {0 be
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reached and payment of debts will
begin slowly but increasingly. At
that time we will find that our publie
sector economy is mor: dependent
because it wil) not be able to dis-
charge its foreign obligations and
from its own surplus will not be able
to meet its own growth require-
ments. This aspect also should be
taken into consideration,

There is a good deal of waste and
this committee should go into this
also. I may quote the instance of
the Heavy Electricals, Waste is
there. Among the management there
is quarrel and machinery worth mil-
lions is lying in the open. Some of
the officials—I do not want to name
them; I have got a document here
which I do not want to place on the
Table of the House and I do not
know whether you will permit it. ...

Shri Brij Raj Singh (Bareilly): He
shou'd be asked to place it on the
Table.

Shri Khadilkar: Please let me finish.

Some of the management people
foster private undertakings in part-
nership. In Bhopal some people,
engineers and others, in this Heavy
Electricals have got private compan-
ies established. They are flourish-
ing and doing well. For purchases
also they establish companies. Are
these things not to be looked into by
this Committee? Are these limitations
to remain? This is a serious aspect
in our present affairs. These must
be locked into.

A last word about industrial rela-
tions. The human relations should
be better relations, We should be
model employers. I know from my
own experience that the management
is bureaucratic. They are litigation-
minded. When the final award is
made, they go to the Supreme Court.
These practices must be stopped.
Therefore the committee’'s functions
from all sides must be comprehensive-

ly redefined,
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With these words I conclude.
Mr, Deputy-Speaker: Shri Mathur.

Shri Harish Chandra Mathur
(Jalore): I do not want to speak.

Mr. Depaty-Speaker: Shri Sham Lal
Saraf.

Wt owEgEw  (J|_w) . S
wgreq, fadY o1 & FIi F1 797 TaAT
g faar sroar ?

Shri Sham Lal Saraf (Jammu and
Kashmir): Mr. Deputy-Speaker, I
welcome the setting up of this com-
mittee though it is being set up at a
belated hour. I have heard my hon.
friends speak on it for the last three
days and though I am a newcomer to
this House—I have come only to this
House—I am very glad to know that
my hon. friends from all sides have
been taking a constant interest in this
very important matter that has come
up before the House now.

In our Industrial Policy Resolution
all the sectors have been defined
mostly. In a common man’s langu-
age I will say that basic and key indus-
tries can certainly go to the public sec-
tor; as far as the producer industries
are concerned, mostly they also may
g0 to the public sector but selectively
and as far as the consumer industries
are concerned, they should certainly
be left to the private sector. Keep-
ing in view the mixed economy as a
basis 'of our economy and of econo-
mic growth in our country, I think,
we should benefit also from people
who have learnt by experience in
other parts of the world. Therefore
I will say that if this committee is
being set up now, I will welcome it
even if it is at a belated hour,

With regard to defence industries,
certain secrecy has to be ‘observed
and I absolutely agree with the pro-
posal that is before us that it should
be left to the hon. Speaker as to
how he would conduct their being
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gone into and reported upon as also
other matters that may be connected
with it,

It is not a mere incident, as I
understand it, that a committee like
this is being set up and Members of
Parliament are being associated with
it. To me it is not only an incident.
It has a very great significance, in the
sense that sometimes it becomes diffi-
cult, firstly, to know the mind of the
people as a whole and then to reflect
that mind upon the working ‘of the
Government. Often we find when we
hear hon, Members speak on a parti-
cular subject—hon. Members coming
from different parties and from dif-
ferent regions—that a number of
angles come up before us. Even to-
day, this afternoon, in a few speeches
that have been delivered a number of
things have come up; a number ‘of
ideas have come up; a number of
angles have come up. So, jt is ab-
solutely essential in the interest of
the country and in the interest of our
developing economy that in regard to
the public sector undertakings aiso
people’s represeniatives like those of
this august House are not only taken
into confidence but are entrusted wiih
the job set out in this motion. That
will certainly help in translating, and
very correctly, the aspirations of the
people with regard to the developing
economy of the country.

As far as the constitution of this
committee is concerned, I respectful-
ly disagree with my hon. friend, Shri
Khadilkar, who said just now that
some hon. Members having been
elected to some committee are not
takjng interest. I would say that it
iz very unfortunate if that is so. 1
would urge upon hon. friends that
when members for a committte like
this are taken we should only elcct
or take the right men, men w'th
experience, men who can certainly
contribute in devising policies and
ways and means for running the public
sector jndustries in a proper manncr
and form. It is a sort of a challenge
before all such Members who may
<come to be elected to this committee.
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I know, from all quarters
public sector industries have
under the fire of -criticism—some
rightly ang some wrongiy. There-
fore, I would submit to my hon.
friends that once they are elected to
the committee they will take interest
in it in right earnest and see that all
that all of us desire and all that is
the desire of the Government in bring-
ing forward this motion before us is
achicved.
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these
come

As far as the number of members of
this committee is concerned, 1 would
submit that the number is too small
and the number may be increased
because, as the hon. Minister has
explained the other day and as we

see also from the wvery purpor!
of this proposal, a number ‘of
things have to be kept
in view. If a comparatively larger

section is represented, a larger num-
‘ber of views are represented. Not
only that, having a little experience in
this line I would say that this com-
mittee may tomorrow have to set up
a number of sub-committees. The
hon. Minister might have an impres-
sion in his mind that we are simply
transferring the functions of the Pub-
lic Accounts Committee and the Esti-
mates Committee {o this committee.
But I feel from the very description
of the powers that are being handed
over to this Committee that there are
a number of new things that are com-
ing before it. After all, all these in-
dustries are not of one pattern. There
are g number of patterns. Some be-
long to one group and some belong to
the other, Keeping that in view, it
may become essentia! on the part of
this Committee to set up sub-commit-
tees for different purposes. At that
time it may be very difficult for this
Committee to handle the enormous
work that may come before it. There-
fore, I would sirongly urge and sup-
port the amendment that has been
moved that the numbher of Members
to be elected to this Committee may
be increased from 10 to 15 from Lok
Sabha and from 5 to 7 from the other
House, as has been suggested.
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Then, the powers of the Estimates
Committee and the Public Accounts
Committee have been delegated to this
Committee. That is quite all right
But certainly I have not been able to
follow what the hon, Law Minister
said yesterday. How cap there be
duplication in the work of the Esti-
mates Committee? There 1s no line
of demarcation as has been pointed
out by many hon. Members. I wou'ld

* submit that the Minister may make
it clear when he replies to the debate,
Actually, this Committee, as I under-
stand, has to function like a watch-
dog, but not like a policeman as some
of my friends have expressed them-
selves in a way as if it was going to
work like a policeman. They are not
to go with a suspicious mind that this
is wrong or that is wrong and all that.
They have to go with a mind for
learning and understanding and then
functioning like a watch-dog to see
that the things are done in a correct

. way.

Now, it has been provided that
majer policies are not to be gone into
by this Committee. I quite agree
there. For instance, the present basic
po'icy of the Government is the socia-
list pattern of society. Major policies
have been drawn from that point of
view. It may be that some Members
may not agree with that policy.
Therefore, do you want that those
Members should be free to interfere
intp that aspect of the policy matter?
1 quite agree there that the major
policies of the Government are not
going to be gone into by this Com-
mittee,

With regard to other functions of
the Committee, this Committee will
certainly go into all those things. I
also quite agree with what the Minis-
ter has saig that this Committee may
not go into the day-to-day function-
ing of the public undertakings. But
what I feel is, the mentioning of that
may not be necessary here. After all,
when a Committee like this is to be
set up, it will certainly go into their
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policies and programmes and how they
are being implemented. What little
day-to-day work is there has got to be-
gone into. That also may be kept in
view,

Then, there is the question of decen-
tralisation.  Decentralisation is very
very necessary. If today our public
sector industries suffer, it is mainly
because of the fact that there is no-
proper decentralisation at the top-
management, mid-management and
lower management. What happens?
There is the centralisation of power,
both administrative and financial.
During the last session or the session
before last, it was announced that
certain powers had been delegated to
the management of .the public sector
industries. My submission would be
that financial powers or financial
arrangements must be made in such a
manner that the public undertakings
may not have to go from door to door,
from place to place, monih after
month, to get things done. This Com-
mittee, I hope, will certainly see that
there is proper de'egation of both ad-
ministrative and financial powers not
only at the top management level but
at all levels.

It will be equally necessary to pro-
vide facilities for training of persons.
in business management at all levels,
top level, mid-level and lower level.
Unless that is done, the setting up of
this Committee will have litile mean-
ing because today, as I find, there is
dearth of managers and the persons
who know things about business
management.  Therefore, it is very
very necessary that these things are-
kept in view.

I would like to remind the hon
Minister about one thing more. I have
been a member of the Central Silk
Board. Last year, I had moved an.
amending Bill and in that Bill I tried
to explain the entire position of the
silk industry. That gpeech of mine is
there on the record. Certain assur-

.ances were given by the hon. Minister

and I got a letter saying that some-
meeting will be called. I might res—
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pectfuily reming the hon. Minister that
ten months have passed and still no
meeling has been held so far. Perso-
nally, I do not feel about that. But
there is one thing. If this bureaucra-
tic approach is still there, I can assure
you that this Committee will do
nothing. Once you et up these com-
mittees, it is your duty, it is the duty
of the Government to see that these
commillees are made to  function
thoroughly at all leve's,

With these three suggestions, 1 con-
clude, Firsuy, 1 would submit that
the Members selected should be those
—my friends will excuse me—can
make a good contribution and who
have pgot a little experience in this
line. Secondly, we have to create
facilities for training of persons in
business management. Thirdly, the
bureaucratic approach should not be
there.

With these suggestions, 1 sup-
port this motion.

Mr, Deputy-Speaker: The hon.
Minister.

st amme fug  (F997) 0 mTEE
NT% HIET | §qT & 1 a9 &7 aa=T
g a1 afew miy @1 5 ao § o=
famz &1

Mr. Deputy-Speaker: There is no
point of order. The hon, Minister, I’
have already called him.

Shri Kanungo: There has been a
full debate on the motion spread over
three days and that is as it should be.
25 Members have participated in it.
Possibly, the diagnosis of Dr. Singhvi
is correct that I am muddle-headed,

Shri Daji (Indore); Muddle-headed?

Shri Kanungo: Mr. Daji should

agree with it.

Shri Radhela]l Vyas: But he is not a
doctor of medicines,
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Shri Kanungo: Still more accurate
because it is not the physical elements
that are being diagnosed, but it is the
mental capacities. I fully wunder-
stand that my acumen is not as high
as it should be. But one point which
has been universally acknowledged by
all speakers is the urgency and impor-
tance of setting up this Committee.
‘28 amendments have been tabled in-
cluding one substitute motion by Dr.
Singhvi. The largest number of am-
endments relate to paras 1 and 3 of
the motion dealing with the manner
of composition, duration and numeri-
cal strength of the Committee, I
believe, most of the amendments are
now unnecessary in view of ithe am-
endment to para 3 of the motion which
I have made, according to which the
life of the Committee should be till

the life of the Lok Sabha. We have
got a precedent for that. On B8th
June, 1962, a motion was moved by

the Deputy Minister in the Ministry
of Law for the setting up of a vom-
mitiee of both Houses of Parliament
on the matter of Offices of Profit.
There the duration was mentioned as
follows:

“The Members of the Committee
shall hold office for the duration of
the present Lok Sabha.”

That is what I have mentioned in my
amendment No, 26, .

I beg to move:
That in the motion,—

for paragraph (3), substitute—
“(3) That the members of the Com-
mittee shall hold office for the dura-
tion of the present Lok Sabha" '

Shri Hanumanthaiya (Bangalore
City): May I know whether it is a
temporary committee envisaged only
for three years?

15 hrs,
Shri Kanungo: I am coming to that.

Consequently, the question of rota-
tion and other factors mentioned in
the original draft is out. I presume
that following the acceptance of this
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motion, necessary changes in the Rules
of Procedure and Conduct of Business
will be made in due course. Ip other
words, it means that it will be a per-
manent committee of this House. Of
course, with each session of the louse,
the personnel of the committee will
change.

Shri Indrajit Gupta: Session of the
Hous »?

Shri Kanungo: With each Lok
Sabha, because the motion clearly says
that the duration of this comimittee
will be the duration of the Lok Sabha.
Naturally, it will have to be incorpo-
rated in the rules, but there is a cer-
tain procedure for the amendment of
the rules, and all that will be taken
care of in due course,

Certain doubts have been expressed
that the membership of this House is
for five years, whereas the member-
ship fluctuates in the other House; that
means that cvery two years, some
Members retire there, and supposing
somebody is elected to this cominiltee
and he ceases to be a Member of the
Rajya Sabha after some time, thea the
question arises as to what will happen
to him. The rules are clear about it.
The rules regarding parliamentary
committees provide that if a person
ceases top be a member of the other
House, he ceases {0 be a Member of
the committee also. So, that part of
it is clear.

The amendments to the effective
part of the motion, that is, paragraph
2, are more substantial. The main
thing which most of the Members have
suggested is to drop the proviso to
the second paragraph, I would very
respectfully draw the attention of hon.
Members to the debateg of this House
on the 10th December, 1953, 3rd and
17th December, 1954 and the 14th
April, 1956. I would particularly draw
the attention of the House to the
debate on the 10th December, 1953
on the motion of Dr. Lanka Sundaram
and the reply of the then Finance
Minister, Shri C. D, Deshmukh,

- ————— -
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A large literature on the subject of
parliamentary accountability of publie
undertakings, not only in the UK.
but in many other countries like the
US.A. and France and Italy has
grown, and standard books on  the
subject have been published, All of
them agree that the committee, in
order that its functions may be effec-
tive as a parliamentary committee as
against a committee for specific pur-
poses, should inevitably have the
limitation which has been suggested
in the proviso,
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I do not want to take the time of the
House by quoting various passages,
but it ig clear that the function of this
commiltee is primarily to help the
House in having an effective debate
on the annual reports of the public
undertakings, and that has been so,
particularly because the functions of
the Estimates Committee and the
Public Accounts Committee have been
deiegated to them.

We have to realise that the object
of sctting up these public undertak-
ings ig the industrial and economic
advancement of th. couniry, The
undertakings are for indusirial pro-
duction and trading, and the results
have to be judged by their efficient
operation and profitability. This re-
quires a special talent which has to be
specially nursed.  Therefore, the
executive government, by setting up
the corporations and companies which
are autonomous, has, with the appro-
val of Parliament, divested itself of
powers for supervision of the day-to-
day administration. If we are to go
into the day-to-day administration,
then the very purpose of the policy of
setting up these trading and preduc-
tion units will be defeated. The ope-
ration of these undertakings needs
taking decisions on the spot as situa-
tions arise without waiting for direc-
tions or approval from above, and also
taking calculated risks all the time.
As a witnesg in the course of exami-
nation by a Select Committee in UK
said:
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“The mere fact that I felt some-

. one was looking over my shoulder

all the time and was going to

examing these things at any time

later, the lesg I will be inclined

to take a decision and the less
decisive I would become.”,

I am merely quoting this, because,
subsequently, from the many debates
in the variou; legislatures it has been
found that Parliament can be best
serveg by concentrating attention on
major matters and not minor matters.

Again, it is curious that the Labour
Party in the UK. were not agreeable,
in the first instance, to the setting up
of such a parliamentary committee,
ang they had hesitations because
they had doubts that it might lead to
slowing down of the activities and
persons in management not taking
the calculatedq risks which were neces-
sary for the efficient running of an
industria]l or trading unit In fact,
Mr. Morrisson, while speaking on the
setting up of a committee, had on one
occasion said:

“....and would make them
(Board of Directors) always
nervous at the prospect of appear-
ing at any time before a half-
circle of Members of Parliament
all having their pet views....".

S. M
labour-

It is equally true, as Shri
Banerjee mentioned, that

management relationg develop for
better or for worse, not all of a
sudden on one day but grow over a
period of time,

Shri S. M, Banerjee:
quotation?

Is this also a

Shri Kanungo: This is not exactly
a quotation, but I am saying this
from memory,

I believe that the collective wisdom
of the Members of the committee will
be able to devise ways and means by
which they can take a view on essen-
tials of management without inhibit-
ing their initiative and enterprise,
In other words, there will be areas

1428(Ai)LSD-17.
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where there might be doubts as to
what day-to-day administration is,
and how far it impinges upon the
_major policy decisions or the policies
of a particular undertaking. It is ex-
pected that the Chairman of the Com-
mittee will be able to resolve that,
and in the last resort, the Speaker will
have to do that. In other words, by
experience it can be known where 1he
areas of doubt occur. We cannot anti-
cipate them.

I would draw the attention of the
House to the earlier drafts of the
Motion where certain labour-manage-
ment relations were excluded from
the purview of the Committee. But
Government have dropped that clause,
In other words, the particular ques-
tion of Jabour-management relations
should be gone into by the Committee,

Regarding the last item in the pro-
viso, I would only mention that it
does not need any argument to justify
the avoidance by the Committee of
consideration of matters for the con-
sideration of which machinery is
established by any special statute
under which a particular public under-
taking is established, Parliament
enactg statutes after due consideration
and when an undertaking ig estab-
lished by special statute, it is because
it has special featurés. That is why
this particular item has been incorpor-
rated.

Shri Hanumanthaiya; Could he give
some specific instances of establish-
ments which come under this proviso?

Shri Eanungo: The LIC, for one.

Shri Hanumanthajya: LIC is includ-
ed within the purview of the Com-
mittee.

Shri Kanungo: All the undertakings
which are mentioned in Part I and
which are established by special
slatute.
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Shri Hanumantkaiya: What I Iask
js—please name one Or two gstablnsh-
ments covered by the third item ?!
the proviso. He said, LIF:, but LIC is
specifically included in Part L

Shri Kanungo: I am soOITY. "l*h_e
proviso says-—matters for the‘ ecnsi-
deration of which machinery 1is osta-
blished by any special statute um‘:ler
which a particular public undertaking
is estublished.
are

Shri Hanumanthaiya: What

thoy?

Shri Kanungo: All the 7 enumera-
ed in Part I have been established by
special statute.
they

Shri Hanumanthaiya: Are

ex-.uded?

Shri Kanungo: No. But I am try-
ing to justify the proviso here.

Shri A. C. Guba (Barasat): Will all

the 7 be excluded under the ‘hird
proviso?
Shri Kanango: No, no, But the

poiit is that when a special machinery
is provided with regard to a particular
matter, it is excluded. For examplz,
the point regarding investment in LIC
or distribution of reserves in, say, the
Warehousing Corporation. There are
special provisions for these. So they
are excluded, as naturally they should
be.

Shri A. C. Guha: Why?

Shri Kanungo: Because it has
been done by statute.

Shri A. C. Guha: May be All

these 7 have been established by
special statute. If the Committee can
look into the working of these autho-
ritivs, why should it not be allowed to
go into those matters also?

They can look into
them, but not the special provisions
which are incorporated in those
statutes. What remains is No.(i) of
the proviso in para 2—regarding major
Government policy. It hag not been

Shri Kanungo:
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possible tp define this term or to cnu-
merate the matters. Therefore, its
interpretation has been left to the
Chairman of the Committee, and in the
last resort, to the hon. Speaker.
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To give an example—we tried certain
exercises in enumerating them —the
general policy of an undertaking,
whether the affairs of the undertaking
are being managed in accordance
with sound business principles or
prudent commercial practices, the
financial outcome of the operation of
the undertaking, the working of the
undertaking with reference to develu-
tion of authority, the working of the
undertaking with reference to technical
and managerial efficiency, recruitment
and training of technical and mana-
gerial staff, relations with the publie
and so on and so forth; but it could
not be exhaustive. Therefore, the
present draft from (a) to (d) is
wide enough. It covers all these and
possibly more. You cannot think qut
all the contingencies. Therefore, it
has been left as wide as possible.

Shri Daji: Why not leave it as wide
ag in England?

Shri Kanungo: No, Perhaps 1t was
due to my incapacily to get my idea
through. In my opening speech, I said
that the position in UK. was entirely
different. There all the public under-
takings have been taken by special
statutes of Parliament; they were
working for quite a long time,

Shri A, C. Goha: No, they were not.
They were established only after the
last war when the Labour Ministry
came into power,

Shri Kanungo: Let him please give
me some credence for some knowledge.

Shri Daji: If he wants credence
from us, he should also give us some
credence,

Shri Kanungo; I certainly do. That
was why in my opening speech, I re-
ferred to Shri Daji. But I frankly ad-
mit that my 1.Q. is inferior to his.
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Shri Indrajit Gupta: But you are
the Minister. What can be done?

Shri Eanungo: I was referring to
England, and saying that the compa-
rison was not correct. Take, for
eximple, coal. Coal was a running
business in UK for hundreds of years.
Then it was taken over by Government.
All the undertakings in UK are gov=-
erned by special statute of Parliament,
and the minisierial responsibility there
is far wider, than it is here I have
mentioned earlier in my opening
speech that the powers of the Minister
to interfere with the operations of a
company or corporation are strictly
limited and have been written down
in the statutes. After all, the Minister
is responsible to the House. Where
does the necessity of a Commiitee come
in? It is because of the peculiar cir-
cumstances. There are certain areas
where the Minister has no powers. Yet
Parliament hzs got to keep itself in-
formed. That is one of the major
justifications for a Committee. In
other words, the Committee will be
servicing the House and not anybody
else.

Therefore, ] humbly submit that the
paragraph read as a whole gives wide
enongh scope for the examination by
the Committee of the undertakings. In
any case, we have to see how the Com-
mittee functions. In other words, the
House has got to see—not the Govern-
ment—whether the work of the Com-
mittee facilitates discussion in thke
House. I have alread- spoken about
the limitations in a debate in a big
House; the effort of this Committee
would be to pinpoint important points
which require the attention of the
House. Therefore, I consider that the
provisions in paragraph 2, as they are,
are very much necessary and are wide
enough.

The last portion, where the Speaker
has been given the power to direct the
Committee to look into anything which
the House desires or he thinks neces-
sary in the course of working of the
Committee, iz perhaps the widest. I
have not found any such wide provi-
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sion in any legislature or its com-
mittees in any other country.

Some of the amendments, parti-
cularly the one by Shri Duiji and Dr.
Singhvi, refer to the procedures
regarding examination of wi.nesses
etc. I submit these are not necessary
ag the rules relating to parliamentary
committees in Chapter XXV1 of the
Rules of Procedure are ample and
exhasutive,

The Law Minister has made it cate-
gorically clear that the two motions do
not in any way offend the Constitution,
The House can set up any agency to
help its deliberations, even with men
from outside: its membership, Matters
relating to pub'ic undertakings which
go into the estimates, and the moneys
to be spent from the Consolidated Fund
by way of investment in the capital of
an undertaking or as a loan to it, are
all items which are entered in the
estimates, The Lok Sabha votes gn the
estimates, and depends on the services
of the Estimates Committee to examine
those estimates. I submit that the
House would be more adequately
served by a special committee which
will confine its function t{o publie
undertakings only. The committee, as
I envisage, will digest the annual report
and accounts of each undertaking and
its report will help both Houses to
have a more fruitful debate, and the
Estimates Committee will, in course of
time, feel relieved of this aspect of
their work, and will find the reports
useful to their Members., We cannot
envisage all the circumstances where
there would be overlapping in work-
ing as also the types of enquiry which
may be necessary from time to time.
The provision in (a) of para 2 em-
powers the Speaker, as I said earlier,
to take care of these circumstances.

Here I would submit that there is a
little verbal change. 1 do not know it
you would direct me to move a formal
amendment, or you will take my verbal
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statement for that. Part 11
Schedule reads:

of the

“Every Government Company
whose annual report is placed
before the Houses of Parliament
under sub-section (1) of Section
619A of the Companies Act, other
than the Public Undertakings
included in Part III hereof.”

—

would like to take off the words:

“other than the Public Under-
takings included in Part III here-
of.”

1 had earlier anticipated in my speech
that we would invoke the powers of
the Speaker in this respect, but as it
stands Part III is completely washed
out.

There have been some amendments
in which it has been gaid that, as I have
mentioned in my earlier speech, Part
III has got security aspects and there-
fore certain prohibitions ought to have
been imposed on it. Reading through
the rules of parliamentary committees,
I find that the Speaker has ample
powers to give directions regarding the
examination and the reporting on the
security aspects, taking care of the
security aspects. If this is taken into
account, the doubts expressed by my
friend Shri Morarka will vanish.

Shri Kashi Ram Gupta (Alwar):
Sir, the Minister is asking your permis-
asion to delete certain words in the
motion, and whether a formal amend-
ment by him is required. That should
be clarified.

Mr, Deputy-Speaker: If the House
agrees, no amendment i3 necessary.

Shri Kanungo: I am formally moving
an amendment that these words be
dropped

Dr. Singhvi has suggested the inclu-
sion of more than six corporations
including banks to be added to the
Schedule to Part 1. Apart from the
special nature of banks, I would sub-
mit that we must start with the Sche-
dule as it is. As it is, it is big enough.
As my hon. friend from Kashmir
mentioned, the Committee might
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find it dificult to examine all the
corporations and companies, which are
quite large in number, Therefore, we
have deliberately omitted certain
corporations like banking and finane-
ing corporations; because they  are
rather sensitive spots, and we do not
want them to go in for special en-
quiries other than what Parliament
is entitled to. In course of time, I
suppose there will be more corpora-
tions coming in under Part II and Part
III, and as we gain experience, I
think the Committee will be able to
justify jtself.
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Here 1 would submit that the ex-
periece of U.K. has been rather unique
in the sense that for five years they
had doubts about the efficacy of a com-
mittee, and ultimately, after another
four years, they found that the
committee, by experience, had been
really helpful to the House discussing
matters. I would suggest hon. Mem-
bers reading an article by Sir Tobby
Low on *“Select Committee on Natio=
nalised Industries” in the Public Ad-
ministration Magazine of 1962. Owing
to shortage of time I cannot read large
extracts, but 1 would like to guote one
extract:

“Thirteen Members of Parliament
may seem an odd kind of committee
to be charged with the investigation
of activities of widely differing
industries, many of them wi'h high!,
technical activities, but, in fact, this
committee of 13 has worked very
well. Each one us had varying ex-
perience and came with a different
approach to the problem we were
considering. It is important, I think,
that some Members on such a Com-
mittee should themseclves have had
experience of management of the
financial and technical side of in-
dustry, and that some shou'd have
a good understanding of general
economic and financial questiona
Inevitably it falls upon the Chair-
man of this Committee to take the
lead in choosing what are to be the
most important points and cross-
examining the witnesses In this it
is greatly helped by two Clerks who
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are allotted to the Select Commit-
tee. We used to have only one, It is
not generally appreciated how high
is the inte!lectual standard of the
Clerks of the House of Commons or
how broag their ability. The Com-
mitlees of the House of Commons
depend to a very large extent on
their Clerks, but of no Committee
is this more true than the Select
Commitlee on Nationalised Indus-
tries. These Clerks are not trained
economists, they are not trained

accountants, but they do have
highly trained minds, and they
know  and really understand

good House of Commons procedure,
which is most important for such a
Committee. They have one  other
advantage, at least my Clerks had,
bright enjoyable English.”

Perhaps in our House they should
know how to write bright Hindi.

The point I am trying to make out
is that this Commitlee for a couple
of years floundered and tried to have
the services of accountants, econo-
mists and various other specialists,
but by ecxperience they found that
help which they got from the Sec-
retariat, as we call it in our parlance
here, was the most useful they could
get. I would humbly submit from
my experience of working in some
of the committees here that I do
think that our Secretariat has got
plenty of talent jn this matter. The
most imporiant thing, as I have em-
phasized, is the point of view of the
House. An economist can be brilliant;
and accountant can be brilliant., But
the Secretariat of Parliament knows
the mind of Parliament much better
than anybody else. After all this
Committee ig meant 1o serve the
House.

Shri Kashi Ram Gupta: How will
the Secrctariat help the committee?

Shri Kanungo: I suppose it requires
experience to know it, At least I have
had my experience, I will take an
hour to elucidate that.

Shri Daji: Please do not.
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Shri Kanungo: You will say it will
bore you.

I beg to move:
That in the motion,—
in Part II of the Schedule—

omit “other than the Public
Undertakings included in Part
III thereof.” (27)

An Hon, Member: What about the
membership?

Shri Kanungo: I would submit that
in the first instance when you are
launching upon a new type of parlia-
mentary activity, it should be as small
as possible: it should be a compact
committee. Even in the House of
Commons with a membership of about
€40, there are only 13 members in the
committee.

Shri Sham Lal Saraf: In Great
Britain there are only a few nation-
alised industries. Here the number is
more: the diversified nature should
also be considered.

Shri Kanungo: We have considered
it thoroughly. At one gtage, the Select
Committee of the House of Commons
consisted of less than ten members.
Let us start with this and let us have
a couple of vreports. Once it is
launched, we will know what changes
are needed.

About the rights and privileges of
members of the other House, the
phraseology here is ‘to associate’; that
is the usual phraseology; it was accept-
ed by the hon. Speaker and the hon.
Chairman, It means that the Members
of the other House will have equal and
same rights and privileges as the Mem-
bers of this House. I hope that when
this motion is accepted by this House
and the other House we will be able
10 set up a committee very soon, pos-
sibly in this session and by next year
we will have the first report of the
committee.

Shri K. C. Reddy (Chikballapur):
With regard to the amendment which
the hon. Minister moved g little while
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ago, I may say that four units are
mentioned in Part III. If you are
omitting those words in Part II, there
is no need to retain Part III at al] in
the body of the Resolution,

Shri Kanungo: It is not necessary,

Mr. Deputy-Speaker: There is no
reference to Parts I and II also.

I will now put Dr. Singhvi's sub-
stitute motion No. 25 to the vote of
the House,

The motion was put and negatived.

Mr. Depaty-Speaker: Are any of
the other amendments withdrawn?

Shri A. C. Guha: I shall mention my
amendment to each para. I think I
am entitled to place the amendments
before the House,

Mr. Dcputy-Speaker: A]] the
amendments have been treated as
moved,

Shri Surendranath Dwivedy: There
are several paragraphs and I think it
is better for us to proceed as we do in
the case of Bills. Let us take para by
para.

Mr  Deputy-Speaker: I am taking
amendment by amendment, not para
by para,

Shri A. C. Guha: Am I not entitled
to speak on my amendments?

Mr. Deputy-Speaker: Not after
the hon. Minister has replied. The
resolution has been debated all these
davs. All the amendments have been
padi., We cannot have another
aecbate.

Dr. M, 8. Aney (Nagpur): Members
would not be in a position to under-
stand as to what the amendment Is.
That can be done only if the person
moving the amendment explains it
with reference to the clause to which
#t is movad.
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Nr. Deputy-Speaker: All the Mem-
bers had their chance, Member who
have tabled amendments have also
spoken, I am now asking every mem-
ber who has tabled amendment
whether I should put it to vote,

Shri Surendranath Dwivedy: When
we spoke, we spoke generally on the
motion and not on the specific amend-
ments as such,

Mr. Deputy-Speaker: When the
hon. Members were gpeaking, the
motion and the amendments had al-

ready been placed before the House....,
(Interruptions.)

Shri Surendranath Dwivedy:
Amendments are to be explained, one
by one. Otherwise, you can as well
say that the motion has been passed.

Shri A. C, Goha: In that case, I
would like to ask the hon. Minister if
he is willing to accept any of these
amendments. I would appeal to h'm
atl least to accept the deletion of ‘major
policy matters and the matters of day-
to-day administration’, Because other-
wise it would he curtailment of the
rights already enjoyed by the Com-
mittees of this House. These concern
the prerogatives of the Lok Sabha.

Mr. Deputy-Speaker: He has made
it clear that he is not accepting any of
the amendments. So, I am asking each
Member whether he is pressing his
amendment or not.

Shri Surendranath Dwivedy: Does
he not accept this particular amend-
ment:

“Provided that a Minister shall
not be elected a member of the Com-
mittee, and that if a member, after
his election to the Committee, is ap-
pointed a Minister, he ghall cease to
be a member of the Committee from
the date of such appointment.”

Mr. Deputy-Speaker: I am asking
each Member about his amendment.
and I am taking each amendment by
iteelf. I am coming to that amend-
ment. I shall now put amendment
No. 1 to the vote.

The amendment was put and negatived.
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Mr. Deputy-Speaker: Amendment
No. 2 Shri S. N, Chaturvedi—he is
not here.

Shri Eanungo: I do not accept it.

Mr. Deputy-Speaker: T shall now
put amendment No. 2 to the vote.

The amendment was put and negatived.

Amendment
Is Shri Guha pressng it?

Mr, Deputy-Speaker:
No. 3.

Shri A. C. Goha: My amendments
are before the House, and if the Gov-
ernment have a closed mind, I am
helpless. But I am not going to with-
draw the amendment.

Mr  Deputy-Speaker: The question
is:'

Division No. 2 )
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That in the motion, in para-
graph (2),

after clause (c¢), inseri—

“(ece) to suggest alternative
policies in order to bring about
efficiency and economy in adminis-
tration;

(cce) to examine whether the
money is well laid out within the
limits of the policy implied in the
estimates;" (3),

Shri A. C. Guha: These are extracts
from the powers enjoyed by the Es-
timates Committee under the Rules
of Procedure of the House.

Mr. Deputy-Speaker: He has spoken
already.

Shri Kanungo: I had also explained
it.

The Lok Sabha divided.
) Qo | 15. 49 hrs.
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Mr. Deputy-Speaker: The result of
the division is: Ayes 34; Noes 108.

The amendment was negatived.
Mr, Deputy-Speaker: No. 4.

Shri U. M. Trivedl (Mandsaur):
Sir, on a point of order. You have
decided that we should not be allowed
to speak on amendments. If we do
not speak on the amendments, how
can vote be taken? I have not under-
stood it. We must be allowed to

speak on our amendments and then
the question may be put,
Mr. Deputy-Speaker: This point

was already raised. [ have given a
ruling that there was no point of or-
der. There is no point of order here,
because the motion and the amend-
ments were taken together in the
House and the debate has taken place
on both the motion and the amend-
ments. This is not like a Bill. There
cannot be a third debate on each
amendment. So, I am putting the
question,

Division No, 3]

when they have already been moved,
whether the Mover is present or not,
it does not matter? These have to be
put to the vote. The House is in pos-
session of the amendments.

Mr. Deputy-Speaker: I am putting
every amendment to the vote. Even
if the Member is not here, I am put-
ting it. 1 am asking every Member
who is present here to say whether
he withdraws it or not. If he wuants
to press his amendment, I will put it
to the vote. I shall now put amend-
ment No. 4 to the vote. The question
is:

That in the motion,
graph (2),

in para-

after clause (d), insert—

“(e) to exercise peneral
supervision and control of those
industries in which Government
has whole or partial in‘erest
either financia] or otherwise.”(4).

The Lok Sabha divided.

(1552 hrs.

AYE

Banerjee, ShriS. M.

Daji, Shri

Dwivedy, Shri Surendranath
Gayatri Devi, Shrimat;
Gupta, Shri Indrujit

Maurya, Shri

Kachhavaiya, Shrj
Kapur Singh, Shri
Kar, Shri Prabhat

Mehta, Shri Jashvant

Singhvi, Dr. L. M.
Sinhasan Sirgh, Shri
Swamy, Shri M. V.
Tiwary, Shri K. N.
Trivedi, Shri U. M.

Gupta, Shri Kashi Ram Mukerjee, Shri H. M. Utiva, Shri
Himmatsinhji, Shrj Nair, Shri Vasudevan Vishram DPrasad, Shri
Jha, Shri Yogendra Rargs, Shri Warior, Shri

Reddy, Shri Nerasimha L

*++*0ne name could not be recorded.
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Abdol Wahid, Shri T.
Alva, ShriA.S.

Ancy, Dr. M.5.
Anjanappa, Shri

Bal Krushna Singh, Shri
Begra, Shri

Bhagat, Shri B. R.

Bhakt Darshan, Shri
Bhattacharyys, Shri C. K.
Bist, Shri J. B. 5.
Borooah, ShriP. C.
Brahm Prakash, Shri
Barjeshwar Prasad, Shri
Chakraverti, Shi . R.
Chuni Lal, Shri

Das, ShriB. K.

Das, Shri Sudhamsu

Dco Bhanj, ShriP.C.
Dighe, Shri

Gahmarj, Shri

Gujraj Singh Raeo, Shri
Gandhi, ShriV. B.
Ganga Devi, Shrimati
Gupia, Shri Shiv Charan
Hujarnavia, Shei %
Hanumanthaiya, Shri
Hazariks, Shri . N.

Mem Raj, Shri

Jadhav, Shri M. L.
Jamunadevj, Shrimati
Jedhe, Shri

Jyotishi, Shri J. P.
KEecdaria, Shri C. M.
Khanna, Shri Mehr Chand
Kindar Lal, Shri
Krira Shankar, Shri

Mr. Deputy-Speaker: The result of

KARTIKA 20, 1885 (SAKA)

NOES
Krishna, Shri M. R.
Krishnamachari, Shri T.T.
Lakshmikanthamma, Shrimsti
Laikar, Shri N. R.
Laxmi Bai, Shrimati
Mahadeva Prasad, Dr.
Mahtab, Shri
Malaichami, Shri
Malhotra, Shri Inder J.
Mallick, Shri
Mandal, Dr. P.
Marandi, Shri
Masuriya Din, Shri
Minimats, Shri
Mirza, Shri Bakar Ali
Mishra, Shri Bibhuti
Mohanty, Shri G.
Mohiuddin, Shri
Morarka, Shri
More, Shri K. L.
Murti, Shri M. 5.
Muthish, Shri
Maik, ShriD.]J.
Mehru, Shri Jawaharlal
Paliwal, Shri
Panna Lal, Shri
Pant, Shri K.C.
Patel, Shri Chhotubha
Patel, ShriP.R.
Patil, ShriD. 5.
Patil, Shri]. 5.
Patil, St S B.
Patnaik, Shri B. C.
Pratap Singh, Shri
Reghunath Singh, Shri
Rujdec Singh, Shri

Committee on  752.
Public Undertakings

Ram Sewa'., Sbri
Ram Swarup, Shri
Rane, Shri
Reo, Shri Muthysl
Ruo, Shri Ramapathj
Rao, Shri Thirumals
Reddy, Shri K. C.
Roy, Shri Bishwanath
Samanta, Shri 5. C.
Saraf, Shri Sham Lal
Satyabhama Devi, Shrimati
Sen, ShriP. G.
Shashi Ranjan, Shri
Sheo, Narain, Shri
Shree Narayan Das, Shri
Shyam Kumari Devi, Shrimats
Sinha, Shrimati Ramdulari
Sonavane, Shri
Soy, Shri H.C.
Subramany.am, Shri T.
Swamy, Shri M. P.
Thimmaiah, Shei
Tiwary, Shri D. N.
Tiwary, Shri K. N.
Tiwary, Shri R. 5.
Tombi, Shri
Tula Ram, Shri
Tyagi, Shri
Uikey , Shri
Varma, Shri Ravindra
Veerabasappa, Shri
Verma, Shri Balgovind
Wadiwa, Shri
Yadav, Shri Ram FHarkh
Yadava, Shri B.P.

- L

Some Hon. Members: Ayes have it

the division is as follows:
Ayes 26; Noes 108,
The motion was negatived,

Mr Deputy-Speaker: Amendment
No. 5. Does Mr. Guha press it?

Shri A, C, Guha: Yes, Sir.

Mr. Deputy-Speaker: The question

i9:
“That in the motion,—
omit proviso to paragraph (2)".
(5).

Those in favour shall say ‘Aye’.

Some Hon. Members: Aye.

Mr. Deputy-Speaker: Those against
shall say ‘No'.

Some Hon. Members: No.

Mr. Deputy-Speaker: The Noes
have it.

Mr Deputy-Speaker: Division.

Shri Sonavane (Pandharpur): The
lobbies may be cleared again, Sir. Some
Members are waiting outside.

Mr. Deputy-Speaker: Lobbies have
been already cleared.

The Minister of Finance (Shri
T. T. Krishnamachari): Some Mem-
bers are waiting outside.

Mr. Deputy-Speaker: All right; let
the lobbies be cleared. The lobbies have
been cleared now. The quesiion is:

“That in the motion,—

omit proviso to paragraph (2)".
(5).
The Lok Sabha divided,

Mr. Deputy-Speaker: Any correc-
tions? 2 more for Ayes,

«* One name could not be recorded.
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Division No. 4

Banerjee, Shri 5. M.
Chaudhuri, Shri Tridib Kumar
Daiji, Shri

Dwivedy, Shri Surendranath
Gayatri Devi, Shrimati

Ghosh, Shri P. K.

Gokaran Prasad, Shri

Guha, Shri A C.

Gupm, Shri Indrailt

Gupts, Shri Kanshi Ram

Abdul Wahid, Shri T.
Alva, Shri A. S.

Aney, Dr M.S.
Anjanappa, Shri

Axad, Shri Bhagwat Jha
Balakrishnan, Shri
Barkataki, Shrimati Renuks
Basumatari, Shri

Begra, Shri

Bhagat, Shri B. R.

Bhakt Darshan, Shri
Bhatkar, Shri
Bhattacharyyas, Shri C. K,
Bist, Shri]. B. 5.
Boroosh, Shri P. C.
Brahm Prakash, Shri
Brajeshwar Prasad, Shri
Brij Raj Singh, Shri
Chakraverti, Shri P. R.
Chanda, Shrimati Jyotsns
Chandrasekhar, Shrimati
Chavda, Shrimati

Chuni Lal, Shri

Das, Shri B K.

Das, Shri Sudhsnsu
Dass, Shri C.

Deo Bhanj, shrip. C.
Dighe, Shri

Gahmari, Shri

Gairaj Singh Rao, Shri
Ganga Devi, Shrimati
.Gupta, Shri Shiv Charan
Hajarnavis, Shri
Hanumanthaiys, Shri
Hazariks, Shri J. N.
Hem R ), Shri

Jadhav, Shri M. L.
Jamunadevi, Shrimati
Jedhe, Shri

Joshi, Shrimati Subhadra

Mr. Deputy-Speaker: The result of
the division ig Ayes 31; Noeg 120.

The motion was negatived.

Mr. Deputy-Speaker:
No. 6.

Amendment

NOVEMEER 20, 1963

AYE

Himatsingka, Shrl

Jha, Shri Yogendra
Kachhavaiya, Shri

Kakkar, Shri Gauri Shankae
Kapur Singh, Shl

Kar, Shri Prabhat

Lahri Singh, Shei

M uarya, Shri

Mehra, Shri Jashvant
Mukerjee, Shri H. N.

NOES
sushl, \ i J.P.
K mble, Shri

Kedaris, Shri C. M.

Khanna, Shri Mehr Chand
Kindar Lal, Shri

Kripa Shankar, Shri
Krishna, Shri M. R.

Krishnamachari, Shri T. T,

Lakshmikarthamma, Shrimati
Lalit Sen, Shri

Laskar, Shri N.R.

Laxmi Bai, Shrimati
Mahadevs Prasad, Dr,
Malnichami, Shri
Malhotra, $hri Inder J.
Mallick, Shri Ram Chandra

Mandsl, Dr. p.

Mantri, Shri

Masuriya Din, Shri

Minimata, Shri

Mirza, Shri Bakar Ali

Mish:a, Shri Bibhuti

Mohanty, Shri G.

Mohiuddin Shri

Morarks, Shri

Meore, Shri K. L.

Murti, Shri M. §.

MuMuthish, Shri

Naik, Shri D. J.

Nayar, Dr. Sushils

Mehru, Shri] waharlal

Panna Lal, Shri

Pant, Shri K. C.

Patel, Shri P. R.

patil, Shri D. §.

Patu, Shril .

Patil, Shri 5. B.

Patnaik, Shri B. C.
Pattabh. Ry mar, Shrl . R.
Pratap Siogh, Shri

Committee on 754

Public Undertakings

[ 1557 hrs.

Nair, Shrl Vasudevan
Ranga, Shri
Reddy, Shri Marssimba
Sen, Dr. Ranen
Singhvi, Dr. L. M.
wamy, Shri M. V.,
Trivedi, Shri U. M,
Utiya, Shri
Vishram Prasad, Shri
Warior, Shri

Raj Dieo Singh, Shri

Ram Sewak, Shri

Ram Swarup, Shri

Rane, Shri

Rao, Shri B. Madhusudan
Rso, Shei Muthyal

Ruao, Shri Ramapathi
Rag, Shri Thirumalg
Reddy, Shri K. C.

Roy, Shri Bishwanath
Samanta, Shri 5. C.
Saraf, Shri Sham Lal
Satyabhama Deevi, Shrimatl
Sen, Shri P. G.
Shankarsiva, Shri

Shashi Ranjan, Shri

Sheo Narain, Shri

Shree Narayan Das, Shri
Shyamkumari Devi, $hrimatl
Singh, Shri D. N.

Sinha, Shri Satya Nargyan
Sinha, Shrimati Remdularl
Sinhasun Sirgh, Shri
Sonsvane, Shr
Subramanyam, Shri T,
Swamy, Shri M. P.
Thimmaiah, Shri

Tiwary, Shri D. N,
Tiwary, Shri K. N
Tiwary, Shri R. S.
Tombd, hri

Tuls Ram, Shri

Uikey, Shri

Varma, Shri Ravindra
Veerabasapps, Shri
Venkatasubaigh, Shri P,
Verma, Shri Balgovind
Wadiwa, Shri

Yadav, Sbri Ram Harkh
Yadava, S5hri B. P.

Shri B, K Das (Contai): I do not
press the amendment.

Mr, Deputy-Speaker: Does he have
the leave of the House to withdraw
hig amendment?

Some Hon Members: Yes.

sOne pame oould oot be recorded.
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The amendment was, by leave, Mr. Deputy-Speaker:

. Amendment
withdrawn. No. 10.

Mr, Deputy-Speaker: Amendment Shri V. B. Gandhi I do not want
No. 7 to press it.

Shri V. B. Gandhi (Bombay Central
South): I do not want to press my
amendment No. 7.

Mr. Deputy-Speaker: Does he have
the leave of the House to withdraw Some Hon. Members: Yes,
his amendment?

Mr. Deputy-Speaker: Does he have
the leave of the House to withdraw
his amendment?

The amendment was, by leave,
Some Hon. Members: Yes, withdrawn,
The amendment was, by leave,

withdrawn. Mr. Deputy-Speaker: Amendment

No. 11, Shri Chaturvedi ig not here. I
Mr. Deputy-Speaker: Amendment wi]] put it to the House.
No. 8.

Shri A. C, Guha: After those two The amendment was put and negatived.

emendments were defeated, I am not Mr. Deputy-Speaker: Amendment
interested in pressing any of my other No. 12,
amendments.

Shri V. B. Gandhi: I do pnot want
Mr. Deputy-Speaker: Does he have to press it.

the leave of the House to withdraw
his amendment? Mr. Deputy-Speaker: Does he have
Some Hon. Members: Yes. the leave of the House to withdraw

his amendment?
The amendment was, by leave,
withdrawn. Some Hon. Members: Yes

Mr, Deputy-Speaker. Amendment The amendment was, by leave,
No 9 withdrawn,

Shri B, K. Das: T do not want to N“’- Deputy-Speaker:  Amendment

s - ’ 0. 13,

Ppress it,

Mr. Deputy-Speaker: Does he have Shri A, C. Guha: I have already
the leave of the House to withdraw %8id that I am not interested in my
his amendment? other amendments.

Mr. Deputy-Speaker: Does he have

the leave of the House to withdraw
The amendment was, by leave, his amendment?

withdrawn,
Shri Surendranath Dwivedy: It
you put the Government amendment

Some Hon. Members: Yea,

Some Hon. Members: Yes,
The amendment was, by leave,

first, then others will be automatically withdrawn.
barred. Mr. Deputy.Speaker: Amendment
Mr. Deputy-Speaker: 1 shall put No- 14
Government Amendment No. 26, The question is:
The question is: That in the motion,—
That in the motion, for peragraph in the first paragraph,—
), substitute— for “ten members” substitute
“(3) That the members of the "twenty members”. (14).
Committee shall hold office for the The Lok Sabha divided.
duration of the present Lok Mr. Deputy-Speaker: Any correc-
Babha.” (26) tions? 3 more for Ayes and 1 more for

The motion was adopted. Noes.
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Divigion No. g]

Aney, Dr. M. 5.

Bane riee, Shri §. M.
Chaudhuri, Shri Tridib Kumar
Daii, Shri

Dwivedy, Shri Surendranath
Gayatri Devi, Shrimati
Ghosh, Shri P. K.

Gokaran Prassd, Shri

Gupta, Shri Indrajlt

Gupta, Shri Kanshi Ram

Abdul Wahid, Shri T.
Alva, ShriA. 5.
Anjsnappa, Shri

Azad, Shri Bhagwat Jha
Balakrishnan, Shri
Barkataki, Shrimati Renuka
Basumatari, Shri

Besra, Shri

Bhagat, Shri B. R.

Bhakt Darshan, Shri
Bhatkar, Shri
Bhattacharyys, Shei C. K.
Bist, Shri]. B. S.
Boroosh, ShriP. C.
Brahm Prakash, Shri
Brajeshwar Prasad, Shri
Brij Raj Singh, Shri
Chakraverti, Shri P. R.
Chands, Shrimati Jyotsna
Chandrasckhar, Shrimati
Chavda, Shrimati

Chuni Lal, Shri

Das, Shri B. K.

Das, Shri Sudhansu
Dass, Shri G.

Deo Bhanj, ShriP. C.
Dighe, Shri

Guehumari, Shri

Gajraj Singh Rao, Shri
Gandhi, Shri V. B.
Ganga, Devi, Shrimati
Gupta, Shri Shiv Charan
Hajarnavis, Sbri
Hanumanthaiya, Shri
Hazarika, Shri]. M.
Hem Raj, Shri

Jadhav, Shri M, L.
Jamunadevi, Shrimati
Jedha, Shei

Joshi, Shrimati Sybhadra

Mr. Deputy-Speaker: The result of
the division is: Ayes 31, Noes 123.

The motion was negatived.

NOVEMBER 20, 1963

-AYES
Himatsingks, Shri
Tha, Shri Yogendra
Kachhavuiys, Shri
Fakkar, Shri Gauri Shanker
Kapur Singh, Shei
Kar, Shri Prabhat
Labri Singh, Shei
Maurys, Shri
Mehta, Shri Jaghvant
Mukerjee, Shri H. N.

NOEs
Jyotishi, Shri J. P.
Kamble, Shri
Kedaris, Shri C. M.
Khanna, Shri Mehr Chand

Krishna, Shri M. R.
Krishnamachari, Shri T. T.

T akahemik Shei.
amma,

Lalit Sen, Shri

Laskar, Shri N. R.
Mahadevs Prasad, Dr.
Malaichami, Shri
Malhotra, Shri Inder J.
Mallick, Shri Ram Chandrs
Mandal, Dr. P.
Mantri, Shri

Masuriys Din, Shri
Minimata, Shri

Mirza, Shri Bakar Ali
Mishra, Shri Bibhuti
Mohanty, Shri G,
Mohiuddin, Shri
Morarks, Shei

Meore, Shri K. L.
Murti, Shri M. 5.
Muthigh, Shri

Maik, ShriD. J.

Mayar, Dr. Sushila
Nehru, Shri Jawaharlal
Paliwal, Shr

Panns Lal, Shri

Pant, Shri K. C.

Patel, Shri Chhotubhai
Patel, ShriP. R.

Patil, Bbri D. .

Patil, Shri J. 5.

Patil, 5hri S, B.
Patnalk, Shri B. C.
Pattabhi Raman, Shri-C.R.
Pratap Singh, Shri

Mr. Deputy-Speaker:
come to amendment No, 15.

Committee on 758

Public Undertakings

[x6-02 Rrs.

Naiz, Shri Vasudevan
Ranga, Shri

Reddy, Shri Narasimhs
Sen, Dr. Ranen
Singhvi, Dr. L. M.
Swamy, Shri M. V.
Trivedi, ShriU. M.

Utiya, Shri
Vishram Prasad, Shri
Warior, Shri

L L]

Raghunath Singh, Shri
Rajdeo Singh, Shri

Ram Sewak, Shri

Ram Swarup, Shri

Rane, Shri

Raso, Shri E. Madhusudan
Rao, Shri Muthyal

R, 5 rj Ramspathi
Rao, Shri Thirum
Reddy, Shri K. C.

Roy, Shri Bishwanath
Samanta, Shri S. C.
Saraf, Shri Sham Lal
Satyabbama Devi, Shrimati
Sen, She- P, G.
Shanksraiya, Shri

Shashi Ranjan, Shri

Sheo Narain, Shei

Shree Narayan Das, Shri
Shyam Kumari Devi, Shrimat
Singh, Shri D. N.

Sinha, Shri Satys Narayan
Sinha, Shrimati Remdulsri
Sonavane, Shri

Soy, Shri H.C.
Subramanyam, Shri T.
Swamy, Shri M. P.
Thimmaish, Shrj

Tiwary, Shri D. N.
Tiwary, Shri K. N.
Tiwary ShriR. S,

Tombi, Shri

Tula Ram, Shri

Tyagi, Shri

Uikey, Shri

Varma, Shri Rav ndra

Veerab Shri
Venkatasubhaiah, Shri p,

Yadava, ShriB. P.

Then we

Shri Suremdranath Dwivedy: The

Government may accept my amend-

**One name could hot be recorded.
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ment, Sir, that a Minister should not
be a8 member of the Committee,
Shri Daji: The rules of a House

Committee will apply.

Shri Kanunego: T'n the Estimates
Committee no member of the Govern-
ment is a member,

Shri Ranga: You may preside over
that also.

Shri Kanungo: No.

Mr. Deputy-Speaker: Is he pressing
it to a vote?

1885 (SAKA) Committee on 760

Public Undertakings
Shri Surendranath Dwivedy: No.

The amendment was, by leave, with-
drawn.

Mr. Deputy-Speaker: The question
is:
That in the motion,—

in paragraph (2), after clause

(¢) insert—

“(ee) to suggest measures for

better and efficient function-

ing in such Public Under-
takings;” (16).

The Lok Sabha divided.

Division No. 6]

Banerjee, Shri S. M,
Chaudhuri, Shri Tirldib Kumar
Daiji, Shri

Dwivedi. Shri Surendranath
‘Gayatri Devi, Shrimat)
Ghosh, ShriP. K.

Gokaran Prasad, Shri

Gupta, Shri Indrajit

‘Gupts, Shri Kanshi Ram
Himmatinhji, Shri

Abdul Wahid, Shri T.
Alva, Shri A, 5.

ney, Dr. M. 8.
Anjunappa, Shri
Azad, Shri Bhagwat JTha
Bal Kiishna Sic gh, Shri
Barkataki, Shrimati Renuka
Besumatari, Shrj
Besra, Shri
Bhagat, ShriB. R.
Bhakt Darshan, Shri
Bhatkar, Shri
Bhattacharyya, Shri C. K.
Bist, Shri].B.S.
Borooah, Shri P. C.
Brehm Prakash, Shri
Brajeshwar Prasad ,Shri

AYES

Jha, Shri Yogendra
Kachhavaiys, Shri

Fakkar, Shri Gauri Shanker
Kapur Singh, Shri

Kar, Shri Prabhat

Lahri Singh, Shri

Maurya, Shri

Mehta, Shri Jashvant
Mukerjee, Shri H. N.

Nair, Shri Vasudevan

NOES

Brij Raj Singh-Kotah, Shri
Chakraverti, Shri P. R,
Chanda, Shrimati Jyotshe
Chandrasekhar, Shrimati
Chavda Shrimati

Chuni Lal, $hri

Das, Shri B, K.

Das, Shri Sudhansu
Dass, Shri G.

Deo Bhanj, Shri P. C.
Dighe, Shri

Gahmarl, Shri

Ganga Devi, Shrimati
Gupta, Shri Shiv Charan
Hajarnavis, Shri
Hanumanthaiya, Shri

[16-05%

Ranga, Shri

Reddy, Shri Naruimba
Sen, Dr. Ranen
Singhv!, Dr. L. M.
Swamy, ShriM. V.
Trivedi,Shr U. M.

Utiya, Shri
Vishram Prasad, Shri
Warior, Shri

Hazariks, ShriJ.N.

Hem Raj, Shri

Jadhav, SheiM. L.
Jamundevi, Shrimati

Jedhe, Shri

Joshi, Shrimati Subhadra
Jyotishi, Shri, J. P.
Kamble, Shri

Kedarla, Shri C. M,
Khanna, Shri Mehr Chand
Kindar Lal, Shri

Kripa Shankar, Shri
Krishna, Shri M. R.
Krishnamachari, Shei T. T,
Lakshmiksnthamma, Shiinati
LalitSen, Shri

Luskar, ShriN. R.
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Laxmi Dai, Shrimati
Mahadeva Prasad, Dr.
Malaichami. Shri
Malhutra, Shri Inder J.

Mallick, Shri

Mandal, Dr. P,

Martry Shri

Masuriys Din,
Minimats, Shrimati
Mirza, Shri Baker Al
Mishra, Shri Bibhuti
Mohanty, Shri G.
Mohiuddin, Shri

Morarks, Shri
More, Shri K.

Murti, Shri, M. 5.

Muthiah, Shri

Naik, Shri, D.
Nayar, Dr. Sushila
Nehru, Shri Jawaharls

« Paliwal, Shri

Panna Lal, Shri
Pant, Shri K. C.
Patel, Shri Chhotubhaj

Motions re:

NOVEMEBER 20, 1963

Puil, ShriD. 8.

Patil, Shri]. S,

Patil, Shri 5. B.
Patnaik, Shri, B. C,
Pattabhi Reman, Shri C. R.
Pratap Singh, Shri
Raghunath Singh, Shri
Ram Sewak, Shri
Ram Swarup, Shri
Rane, Shri

Rao, Shri Muthyal
Rae, Shri Ramapathi
Rao, Shri Thirumals
Reddy, Shri K. C.

L. Roy, Shri Bishwanath
Samanta, Shri 8.C,
Samnani, Shri

I1. Sarat, Shri Sham Lal
Satyabhama Devi, Shrimatj
Sen, Shri P. G.
Shankaraiys, Shri
Shashi Ranjan, Shri
Sheo Narain, Shri

Shree Narayan Das Shr;

Shri

Patel, Shri P. R.

Committee on
Public Undertakings

Shyam Kumari Devi, Shrimati
Singh, Shri 0. N,

Sinbu, Shri Satys Narayan
Sinha, Shrimati Ramdulari
Sinhasan Sirgh, Shri
Sonavane, Shri -~

Soy, Shai H .C.
Subramanyam, Shri T,
Swamy, Shri M. P.
Thimmaiah, Shri

Tiwary, Shri D. N.
Tiwary, Shri K. N.
Tiwary, R. §.

Tombi, Shri

Tula Ram, Shri

Uikey, Shri

Varma, Shri Ravindra
Veerabasappa, Shri
Venkatasubbaiah, Shri P,
Verma, 5 Balgovind
Wadiwa, Shri

Yadsv, Shri Rem Harkh
Yadava, Shr. B. P.

762

Mr, Deputy-Speaker: The resuit of
the division is: Ayes 29; Noes 123.

The motion was negatived.

Shri Prabhat Ear (Hooghly): They
do not want efficient functioning.

Mr. Deputy-Speaker: The question
is:

‘That in the motion,—

an
.y,

in clause (d) of paragraph
omit—

“and as may be allotted to the
Committee by the Speaker
from time to time"™ (17).

The motion was negatived.

Mr. Deffuty-Speaker: Amendments
Nos. 18, 19, 20 and 21 are barred in

view of the Government amendment
already accepted. I shall now put
amendment No. 22 to the vote of the
House.

The question is:

That in the motion,—

in paragraph (3), after the existing
proviso, insert,—

“Provided further that the
Chairman of the Committes
be from amongst the mem-
bers of the Opposiiion
Party.” (22).

The Lok Sabha divided.

**One name could not be recorded.
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Division No. 7]

Aney, Dr. M. S,

Banerjee, ShriS. M.,
Chaudhuri, Shri Tridib Kunsar
Daji, Shri

Dwivedy, Shri Surendranath
Gayatri Devi, Shrimati

Ghosh, shri P. K.

Gokaran Prasad, Shrl

Gupta, Shri Indrajit
Rimmatsinhiji, Shri

Abdul Wehid, Shri T.
Alva, Shri A, S.
Anjanappa, Shri

Azad, Shri Bhagwat Jha
Bal Krishna Sirgh, Shri
Barkataki, Shrimati Reouks
Basumatari, Shri

Beara, Shri

Bhagat, Shri B. R.

Bhakt Darshan, Shri
Bhatkar, Shri
Bhattacharyys, Shri C. K.
Bist, Shri J.B.S,

Borooah, Shri P, C.
Brahm Prakash, Shri
Brajcishwar Prasad, Shri
Brij Raj Singh-Kotah, Shri
Chakraverti, Shri P. R.
Chands,Shrimati Jyotsna
Chandrasckher, Shrimatj
Chavda, Shrimati

Chuni Lal, Shri

Dag, Shri B. K.

Das, Shri Sudhangu

Daas, Shri G,

Deo Bhanj, Shri P. C.
Dighe, Shei

Guh:mu Shri.
Gll’l B.
Ganga ﬁen Shrimati

Guha, Shri A. C.
Gupta, Shri Shiv Charan
Hajarnavis, Shri
Hanumanthaiys, Shei
Hazarika, Shri J. N.
Hem Ruj, Shri

Jadhav, Shri M. L.
Jamunadevi, Shrimati
Jedbe, Shri

Joshi, Shrimati Subhadra
Jyotishi, Shei J. P,

Kamble, Shr
Kedaris, Shri C. M.

KARTIKA 20, 1885 (SAKA)
Public Undertakings

AYES

Jha, Shri Yegendra
Kachhavaiya, Shri
Kakkar, Shri Gauri Shanker

Kar, Shri Prabhat
Lahri Singh, Shri
Maurya, Shri

Mchta, Shri Jashvant
Mukerjee, Shri H. N.
Mair, Shri Vasudevan

NOES

Khanna, Shri Mehr Chand
Kindar Lal, Shri

Kripa Shankar, Shel

Krishna, Shri M. R.
K-ishmimichari, Shrl T. T.
L | h , SI. T

Lalit Sen, Shri
Laskar, ShriN. R.
Laxmi Bai, Sheimati
Mahadeva Prasad, Dr.
Malaichami, Shri
Malhotra, Shri Inder J.
Mallick, Shri

Mandal, Dr, P,
Mantri, Shri

Masuriya Din, Shri
Mirimata, Shrimati
Mirza, Shri Hakar Ali
Mishra, Shri Bibhuti
Moha:ty, Shei G.
Mohiuddin, Shri
Morarka, Shri

More, Shri K. L.
Murti, Shei M. .
Muthish, Shri

Maik, Shri D. J.
Nayar, [ Sushila
Nehru, Shri Jawaharlal
Paliwal, Shri

Panns Lal, Shri

Pant, Shri K. C.
Patel, Shri Chhotubbai
Patel, Shri P, R,

Patil, Shri D. S.

Patil, Shri J. S.

Patil, Shri 5. B.
Patralk, Shri B. C
Pattabhi Raman, Shri C. R.
Pratap Singh, Shri
Raghunath Singh, Shri
Raj Deo Singh, Shri
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Ranga, Shri
Reddy, S$hri Narmimha
Sen, Dr. Ranen
Swamy, Shri M. V.,
Trivedi. Shri U. M.
Utiys, Shri
Vishram Prasad, Shri
Wadiwa, Shri

.

Ram Sewak, Shri

Ram Swarup, Shri

Rane, Shri

Rao, Shri Muthyal

Rao, Shri Ramapathi
Rao, Shri Thirumala
Reddy, Shri K. C.

Roy, 5hri Bishwanath
Samanta, Shri 5. C,
Samngni, $hri

Saraf, Shri Sham Lal
Satyabhama Devi, Shrimati
Sen, ShriP. G.
Shankaraiva, Shri

Shashi Ranyun, Shri

Sheo Narain, Shri

Shree Narayan Das, Shri
Shysm Kumari Devi, Shrimati
Singh, Shri 1. N.

Sinhg, Shri Satys Narayan
sinha, Shrinati Ramdulari
Sinhagan sivgh, Shei
Sonavane, Shri

Soy, Shri H. .
Subramanyam, Shri T.
Swamy, Shri M. P.
Thimmaiah, Shri

Tiwary, Shri Do. N.
Tiwary, Shri K. N.
Tiwary, ShriR. S

Tombi, 5

Tula Ram, Shri

Tyagi, Shri

Uikey, Shri

Varma, Shri Ravindrs
Veerabasappa, Shri
Venkatasibtalah, Shri P.
Verma, Shri Balgovind
yadav, Shri Ram Harkh
Yadavs, Shri B. P

*One name could not be rerarded. .
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Mr. Deputy-Speaker: The result of
the division is;

Ayes 29; Noes 124.
The motion was negatived.”

Mr. Deputy-Speaker: Regarding
amendment No. 23 the Minister has
alrcady made it clear that ths rules
will apply. I hope the hon, Member
is not pressing it.

The amendment was, by leave, with-
drawn,

Mr. Deputy-Speaker: Amendment
No. 24 has already been covered.
The amendment was by leave, with-

drawn.

Mr. Deputy-Speaker: Amendment
No. 25 has already been disposed of.
We have, alvo, already accepted
amendment No. 28. Then, there is a
Government amendment to the Sche-
dule. 1 shall put it to the vote of the
House. The question is:

That in the motion,~

in PART 11 of the Schedule,

omit ‘“other than the Public
Undertakings  included in
Part IIT hereof”. (27).

The motion was gdopted.

Mr. Deputy-Speaker: 1 shall now
put the motion, as amended, to the
vote of the House. The question is:

1. “That a Committee of this
House to be called the Committee
on Puble Undertakings be consti-
tuted with ten members who shall
be elected from among the mem-
bers of this Housé according to
the principle of proportional re-
presentation by means of the
single transferable wvote,

(2) That the functions of the
Committee shall be:

(a) to examine the reports
and accounts of the Public Un-
dertakings specified in the Sche-
An'e;

NOVEMBER 20, 1963

Commitiee on
Public Undertarings

(b) to examine the reports if
any, of the Comptroller and Audi-

tor-General on the Publie Un-
dertakings;

(c) to examine, in the context
of the autonomy and efficiency
of the Public Undertakings, whe-
ther the affairs of the Publie
Undertakings are being manag-
ed in accordance with sound
business principles and prudent
commercial practices: and

(d) such other functions vested
in the Public Accounis Commit-
tee and the Estimates Committee
in relation to the Public Under-
takings specified in the Schedule
by or under the Rules of Proce-
dure and Conduct of Business
of this House ag are not covered
by clause (a), (b) and (c)
above and as may be allotted to
the Committee by the Speaker
from time to time:

Provided thet the Committee
shall not exam ne and investigate
any of the following matters,
namely:

(i) matters of major Govern-
ment policy as distinct from
business or commercial fune-
tions of the Public Under-
takings;

(ii) matters of day-to-day af~
ministration;

(iii) matters for the conside-
ration of which machinery is
established by any special statute
under which g particular public
undertaking is established.

(3) That the members ot the
Committee ghall hold office for the
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duration of
Sabha.

(4) That in other respects the
Rules of Procedure of this House
relating to Parliamentary Com-
mittees shall apply with such
variations and modifications as the
Speaker may make.

SCHEDULE
(List of Public Undertakings)

767

Lok

the present

Part 1

(Public Undertakingg established by

Central Acts)
1. The Damodar Valley Corpora-
tion
2. The Industrial Finance Corpora-
tion
3. The
tion
4. The Air India International
5. The Life Insurance Corporation
6. The Central Warehousing Cor-

Indian Airlines Corpora-

poration
7. 0il and Natural Gas Com-
mission,
Part 11
(Public  Undertakings which are

Government Companies formed un-
der the Companies Act)

Every Government Company whose

annual report is placed before the
Houses of Parliament under sub-
section (1) of Section 619A of the
Companies Act, 1956.
Part [II
1. Hindustan Aircraft Ltd., Ban-

galore
2, Bharat Electronics Ltd., Banga-
lore
3. Mazagon Docks Ltd., Bombay
4. Garden Reach Workshop Ltd.,

Calcutta.”
The motion as amended, was
adopted.
Mr. Deputy-Speaker: Then we

come to the next motion. There are
1428(Ai) L.S.D.—8,
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Income-Tax 768
(Amendment) Bill

some amendments to it.
pressing his amendment?

Shri Surendranath Dwivedy:
not pressing it.

Is anybody
I am

Amendment No. 3 was, by leave,
withdrawn.

Mr. Deputy-Speaker: Shri Guha
 not pressing his amendment.

Amendment No. 1 was, by leave,
withdrawn,

Mr Deputy-Speaker: Shri Chatur-
vedi is not here. I shall put his
amendment to the vote of the House.
The question is:

That in the motion,—

for “five members" substitute

“six members”. (2)
The motion was negatived

Mr. Deputy-Speaker: I shall now
put the original motion to the vote of
the House. The question is:

“That this House recommends
to Rajya Sabha that Rajya Sabha
do agree to nominate five mem-
bers from Rajya Sabha to associate
with the Committee on Public
Undertakings and on the constitu-
tion of the said Committee to com-
municate to this House the names
of the members so nominated by
Rajya Sabha.”

The motion was adopted.

16.10 hrs.

INCOME-TAX (AMENDMENT)
BILL

The Minister of Planning and Minis-
twr in the Ministry of Finance (Shri
8. R, Bhagat): Sir, I beg to move:

“That the Bill further to amend
the Income-tax Act, 1861, be
taken into consideration.”

4, hon, Members would be aware, the
'neom:-tax Act provides for the al-
lowance of a development rebate to



